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Mr B.K. Shama for the

(Kob1ma9 "applicant.
. ' Mr S, Ali, Tearned Sr. C.G.S.C.
,: for the rgspendents;

: The questiens involved appear

1 %o bé covered by earlier decisions.

:V The application admitted, Issue

' npotice to the respondents. Six weeks
| %gﬁ%éét%eSPOﬁ&éﬁts. To bg placed at
Guwahati on 1.11. 95irHowé§éf, as .
Mr Ali is expectlng instructions
from the respondents from their
office situated in Nagaland and if

thereafter Mr Ali would be in g
'positiOn te say that the case is
covered. and may be disposed of

~ without formal written. statement
being filed and-after hearing his
o%al submissions, Liberty is given
to Mr Ali to mention the matter
tomorrow or any time thereafter
during.sitting of the Bench- at

» Kohima. In case no such requést
is made the directions given above

to be followed.
AR /Lpékl_;;u,;h
’ " Vice-Chairman

e

Member

f—
'
t
{
'
1
t
[
1
1
!
1
]

i

. “"'_4:

!

!

t

H

L4

!

1

'

!

1

t

'

'

1

'

1

1

1

1

1

!

!

1

f

f

1

4

1

1

!

?

t

!

!

!

'

W 1
!
t
; !
/éZ&ékAu«;%<,&;'- e ! mkm

o

G- R-¢. G ¢ Q_§¢»a;)i
v 9313 §4seL

?rs 9,95,

!
!
'
t
L
t
1
t
t
S
t
1
!
!
!
!
!
!
!
'
!
!
!
1

M B.K.Sharma/Mr S.Ali,Sr.C.G,5.C.

In view of two earlier judgments it
is éubhitted‘thaf the dase is covered and
b'may bé heérd early.EBy consent to be listedﬂ

for hearing on 19.9.1995.
Mr Sharma seeks formal amendment

t
!
!
|
1
1
t
1
1 in the D.A. as per the application filed /
' !
4
1
1
t
1
1

today. Firstly, the words 'MES Nos' of
some oF the appllcants is to be substltutd

»:‘ . contd.oo ) 1}'
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Original Application No.148 of 1995

- Date of decision 19.9. 1995
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Shri. _Chandra. Dev Yadav and 213 ‘others PETITIONER(S)

Shri B.K. Sharma with Shri B Mehta and
Shri S. Sarma ; - ACVOCATE FOR THE

PET IT IONER(S )

. VERSUS
*
Union .of India and_others RES PONDENT (S )
Shr; .S. Ali, St. C.G.S.C. | : ADVOCATE FCR THE
’ ‘ RESPONDENT(S) .
CTHE HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN
THE HON'BLE SHRI G.L. SANGLYINE, MEMBER(A)
- .
o 1. Whether Reporters of local papers may be allowed
e to see the Judgement?

2, To be referred to the Repdrter or not?

3e Nhe+her their Lordships wish to see the fair .
copy of the Judgement? _ X

4, Whether the Judgement is to be circulated to
the other Benches¢

Judgement delivered by Hon'ble Vice-Chairman




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.148 of 1995

Date of decision: This the 19th day of September 1995 R .

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman

The Hon'ble Shri G.L. Sanglyine, Member (Administrative) ~

Shri Chandra Dev Yadav and 213 others

Applicant Nos.l to 196 are working under ,
Garrison Engineer, 869, EWS, C/o 99 APO.

Applicant Nos.197 to 214 are working under
557, ASC Battalion, 12 Compu (ASC Supply Point),
Zakhama. ’ o , .....Applicants

By Advocate Shri B.K. Sharma w1th Shr1 B. Mehta
and Shri S. Sarma.

- versus -
1. The Union of India
represented by the Secretary,
Government of India, -
Ministry of Defence, New Delhi.

2. The Controller General of Defence Accounts(CGO),
A.A.0., Shillong. - . | -

3. The Controller of Defence Accounts (CDA),
Basistha, Guwahati. '

4. The Garrison Engineer,
869, EWS, C/o 99 APO.

5. HQ 137, Command Works Englneer,
C/o 99 APO.

6. OC, Supply Point, Zakhama (Nagaland),
C/o 99 APO. . .....Respondents

By Advocate Shri S. Ali, S;; c.G.S.C.

-

CHAUDHARI.J. V.C;

~

Mr B.K. Sharma for the applicants.

Mr S. Ali, Sr. C;G.S.C., for the respondents.

Mr S. Ali states that he has not received any
. je ' )
written statement so far from the respondentd and hence it

could not be filed. This is an application filed by 214

/ %&/C,/
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applicants who are working under the Garrison Engineer,

L

869, 'EWS, C/o 99 APO and 557, ASC Battalion, 12 Compu (ASC

Supply Point), Zakhama, which falls under the Ministry of”

Defence, Government of India.

2. Relying upon  0.M.No0.20014/3/83-E-IV  dated
14.12.1983 the'applicants‘claim fhaﬁvthey being civilian
_empldyees’serving in the N.E; Region are'entitled to’get‘
Special (Duty) Allowance (SDA) in terms of the modified
O.M.No.206l4/l6/86—E.IV/E/II(B)v. dated 1712.1988. They
contend that as ﬁhey have All India tranéfer.liability

they are covered b? the aforesaid memoranda.

3. The épplicanté further claim Special Compensatory
(Remote Locality) Allowénce (SCA(RL)) in terms of office
memorandum No.20614/9/86—E.IV dated _23.951986. The
appiicants furthér. élaim ‘that they are entitled to get
House Rent AlloWance (HRA) at the rate of 15% on the ‘
monthly salary in terms of thevbrecommendafiohs of the
,Fourth‘?ay Commission with effect from 1.1.1986. Lastly,
the applicants c;aim -that they are eligible for Field

Service Concession (FSC) in terms of Government of India's

letter dated 13.1.1994, 25.1.1994 and 31.1.1995,

4, . ' It is stated by the applicants that despite

repeated demands fhe faforeéaidv benefits were not being
giveh.to them by the respdhdents~and, therefore, they had
filed Civil Suit No.255/88 in fhg Court of the Deputy
Csﬁmmissioner’QJudicial), Nagaland at Dimapur and obtained
a decree dated 19.12.1994, but as they have been advised
that the decree is a nullity as the civil court has no
v~ jurisdiction to entertain the matter they héﬁ@vapproached

this Tribunél. They contend that the time ‘spent in

&~ pursuaing a wréng remedy ‘'should be "excluded for the

PULPOSE€.eeenss
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purpose of calculation of limitation and they be. granted

the relief.

5. In the civil suit which was contested by the

present respondents their stand was that since the

N
oy

applicants are enjoying Free Field Concessions they are
not entitled to- claim other allowances. They also denied
that the wservice conditions of the applicants were the

same as that of other Central Government employees.

6. Now tHe aforesaid Eontentions of the respondents
- ¢ ’
urged in the civil suit which may also be taken as their
defence,iﬁ the present application have been examined by
us in our judgment in the case'.of‘ S.C. Omar, Asstt.
E#ecutive. Engineerji'-vs— Garrison &Engineer and another
(0.A.N0.174/93), reported in SLJ -1995(1) CAT (Guwahati
Bench) 74.,We-have_hela in that case that SDA and SCA(RL)
are payabie to;Central‘Government eﬁployees posteé in N.E.
Region éven if they g;t FSC.'We have no?laccepted,the plea
that adéissiblity of FSC deprives them of these'benefats.
In érriving atlthat conciusion we had élso refefred'to the
earlier decisions in "O0.A.Nos. 48/89 and 49/89 dated
29.3.1994. We held that the applicant in that- case “was
entitléd to get SDA, and SCA(RL) apart froﬁ the FSC. We

have also followed that decision in our order . on

0.A.N0.124/95 with 0.A.No.125/95 decided on 24.8.1995.

Consistently with the view so taken we ‘are of the view

that the claim made by the applicants must'be upheld.

7. As far as HRA is concerned the applicants will be

covered by the rates prescribed by the.Centfal Government
from time to time for B (BT - B2) and C class cities. The
applicants will be entitled to get the allowance at the
rates prescr;bed from tiﬁe to time depending upon tﬁe

N
If
M/‘ ,

nature.....



' effect from 1.10.1986. We hold that the applicants are

v

nature of classification applicable to them.

8. In the instant application the appliéants have
raised a contention that they are entitled also to get

compensation in lieu of rent free accommodation in .terms

of 0.M.No.11015/4/86-E.II(B)/87 dated 13.11.1987. Mr B.K. .

Sharma, however, submits that he does not press that claim

in the instant application without brejudice to make the

claim if so advised by filing a fresh application.

9. | It is, however, necessary to mention that as held
by the Hon'ble Suﬁfeme Court the benefit of. SDA 'is
admissible only to those employees who are appointed
‘outside the ﬁ:E. Region and are posted inside the ﬁ.E.
Region. It will be up to\the respondénts to ascertain the
case of each Applicant, if’neceséary,_to make thé benefit

available to such applicants who are entitled to get the

Same.

10. The SDA will be payable to the applicants who

satisfy the above mentioned test with effect . from

1.12.1988. They will be entitled to get. SCA(RL) with-

entitled to get HRA at the prescribed rate. We also hold

that the applicants are entitled to get FSC as admissible

from 1.4.1993.

11. " In the result following order is péssed:

i) It is declared that - SDA is. payable from

1.12.1988.

ii(a) The respondents are directed to pay to the
applicants SDA with effect from the date of actual posting

in Nagaland on or after 1.12.1988 as the case may be in

respect of eaéh applicant and continue to pay the same so

long as the concession is admissible.

ot —

>
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(b) Arrears from the date of actual posting in
Nagaland on or after 17;2.1988 upto date to be paid within

\ ' N\
three months from the date of receipt of copy of this

~

order.

iii(a) It ‘is declared that SCA(RL) is payabl; from
1.10.1986. | L
\ ‘(b) The respondents are directed to pay to the

. applicants SCA(RL)" @ith effect from the date of actual

posting in Nagaland on Qr‘after 1.10.1986 ;s/%he case may

be in respect of each applicant and to continue to-pay the

same so long as the ‘concession is admissible.

(c) Arrears’ from the date of actual posting in
Nagaland on or after 1.10.1986 upto date to_be paid within
a period of three months from the date of communication of

this order.

iv(a) It 1is declared that FSC is admissible from

TN 1.4.1993.

(b) The respondehts are- directed to extend the FSC

/ - .
to the applicants in the prescribed manner with effect
from 1.4.1993 or from the date of actual appointment as

the case may be in reséét of each applicant upto date and

to continue to give the same ‘50 long as admissible.

v(a) It is declared that HRA 1is admissible as -

indicated below:

(c) The responaénts are direcFed to pay HRA fo the

’ ;/applicants at the raEe as was applicable to the Central
Government employees in B, B-1, B—é class cities/towns for

the period from 1.10.1986 or from the actual date of
appointment as the case may be in respect o£ each
applicént uptd 28.2.199i anq at ~ the .rate as may be

applicable from time to time as from 1.3.1991 upto date and

fore
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to. continue to pay the same at the rate prescribed

hereaftef.

(c) Arrears to be paid accordingly subject to the
adjustment of the‘amou@t as may have already been paid to
the respective applicants during the aforesaid period

towards HRA. ’( )

.

(d) Future payment to be regulatedlu in accordance

-

with clause (a) above.

~(e) Arrears to be paid as early as practicable, but
. &

not later than‘a”period of three months fromthe date of

communication of this order to the rESpondénts.

i

12. The original application is allowed in terms of

the aforesaid order. No order as to costs.

—Sp S

( G. L. SANGIYINE ) ' (’M:.G. CHAUDHARI )
MEMBER ) . VICE-CHAIRMAN
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‘BEFQORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BE.NCH

1.

2.

10,
11,

12.
13.

14.'

15,
16,
17,
18.

19.:

20.

21,

22,

MES/ 238334

\

MES/ 220 306

MES/ 2379 49

MES/ 238223

MES/ 237988

MES/ 220185

MES/238394
MES/238298

MES/243601

MES/243608

MES/é43688
MES/ 243670
ME S/ 243669
MES/ 243822
MES/243678
MES/ 243677
MES/ 243637
MES/243635
MES/ 220 329
MES/ 243829
MES/238495
MES/238107

Shri

0.A Mo, M!

Q. of 1995 _

Char dra Dev Yadav,

Shri Prafulla Chandra

Bora

Shri

Mohammad Ayub

Shri

Shri

Shri

Shri
Shri
Shri
Siri
Bhri
Shri
Shri
Shri
Shri
Shri
Sh;i
Shri
Shri
Shri

Shxi

Ni J:Op‘am. Borah
Jet Narayan Thakur

Mamchand

Ravindra 'Nath ;
Nihaluddin |

Bukhanta Chakra-
borty

Manik Chandra -
Borah

Sashigharan Nair P
Ravindran V.K.
M, Mohana Kri shnan
Madnabendra Das
Ramj‘0y Sutradhar
Joseph Mathew
Prafulla Das

V. Sanna Krishnan
K, Somen Pillai

~

Gopa Kumar C

-Senior Refrigerator
Mechanic, High Skilled
Grade-1.

‘Welder High Skilled
Grade-I,

Cable Jointer, HSG-1

Refrigerator Mechanic
Skilled.

Refrigerator Mechanic
Skilled

- Refrigerator Mechanic

S}illledo

Electrici an HSG.II

" El ect_rici an Skilled

- G0~

- GO
-0
- G0
- do-
- Q0w
<do- -
-do~-

- d0=-

-0

- Q0= 4 >

Khoinam Manglem Singh -do-

Bipen Chandra Patr

a -0

Cbntd. . .P/2.

~\
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23, MES/237293 Shri Rameswar Praséd Fitter General
] : Mechanic
24, MES/220141 Shri Lakhichand Mshato -do-
25, MES/243609 Shri D, Deena Byalan - do-
26, MES/2436|75 Shri Premjit = 3O=-
27, MES/243888 Shri Dipen Konwar -0
28, MES/237989 Shri Ram Jatan -0~
29, MES/238142 Shri Ram Prasad Koiri ~ do-
30, MES/237962 Shri C, Murugan - -
31, MES/242664 Shri Bhakta Bahadur ~dom
32, MES/238044 Shri Jit Bshadur - G0
33, MES/243961 Shri C.N. Rajappan - do-
34, MES/237899 Shri Tita Ram Das - do-
35. MES/220230 Shri Jagat Bahadur - 0=
36. MES/242717 Shri Gopal Dutta -
37, MES/220288 Shri Narayan Naik -do-
38, MES/NYA - Shri Dinesh Chandra Singh  -do-
39, MES/238111 Shri Surya Nath Teli - G0m
40, MES/364382 Shri Pramod Kumar Dixit -do=-
41, MES/P/3893 Shri Satya Narayan = (0w
42, MES/238018 Shri Janardan Yadav Theel ~ -dow-
43,. MES/237932 Shri Lalu Yadav -
a4, MES/238202 Shri A, Ramakrishnan —do-
45, MES/220194 Shri Usab Singh - do-

46, MES/238508 Shri Rabin Chandra Paul Rittex Carpenter High

Skilled Grade-II

47, MES/220265 Shri Ugam Shama - 3o
48, MES/238517 Shri Laklkan Mandal - do-
49, MES/238049 Shri Sada Nanda Rajkhowa -d- Skilled
50, MES/243640 Shri Ram Lakhan Shama - do-
51, MES/220268 Shri Bhagirathi Sharma -do-'
52. MES/238431 Shri ~dom

Jagu Ram Baruah

Contd,..P/3.



53.

54,

55,

56.
57.
58,
59.
60,
61,

62,

63,
64,
65.
66,

. 67,

68,
69.
70,

71,

72,
73.
74.
75
76.

77
78,
79.
80.

MES/ 238050
MES/ 220 299
ME S/ 220 260

MES/220271
MES/238127

MES/238127
MES/238306

MES/ 220295

MES/220130

MES/ 220 234
MES/ 265312
MES/ 238374
MES/ 2380 45
MES/ 238237
MES/2380 38
MES/ 220 249
MES/ 238328

MES/237286

MES/220129

MES/ 238121

MES/220053

MES/237297
MES/237296

MES/A/
13699214

MES/220181
MES/P/29 59
MES/216846
MES/ 237738

Shri
Shri

Shri

Shri
Shri
Shri
Shri

Shri

S

- 3 -

Amar Bashadur Tirwa Fitter Pipe skilled

Harideo Bhagat - GO-

“ .
Mason High Skilled

Dudh Nath Ram
Grade-I.

Shiv Nath Mallah Masean Skilled

Md. Sheaib - do-
Gauri' Shankar - 0=

Kul Bahadur Painter Skilled

F. Francis Pereara Valve Man Semi Skilled

Hasmat Ali -0~
Abhi Mannu Mallick -d-
Bhajan Majhi . - do~
Tika Ram Sharma - §Ow-
P, Chinna Kénnan - 0=
Soban Singh , —do-.
Chandra Deo Thakur - 30w

Sudama Mahato

dJd agdi sh Singh - -
Marla Haribandhu Mate Semi Skilled
Rao :
i Kunju Raman ~do-
Jai Krishan Prasad -d0-
‘Sushil Kumar - dom
. Gopi Chand -0~
Sita Ram Hari jan -d0-
Naubat -30-
éun deo Mahato - GO
Balam Mandal - do-
Bhuni Deo : - o=
Ambika Mahato - Gom

Contdbo OP/4‘
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81, MES/238113 Shri Raj Bali shah Mate Semi Skilled
82, MES/238502 Shri Jagar Nath Kumar - GO
83, MES/220165 Snri Ram Nath Mahato -0~
84, MES/238038 Shri Puran Singh Ale -30-
85, MES/238292 Shri Laxman Das | -do-
86, MES/243374 Shri Dukhan Goud -0~
87, ME §/238394 Shri Baleswar Mahato ~d0=
88, MES/238301 Shri Laxman Rai -0~
89, MES/238303 Shri Krisna Bahadur  -do-

Shrestha
80, MES/238410 & ri Baleswar Ram «G0-
91, MES/243610 Shri Gulab Singh Pal -do=
92, MES/243800 Shri Mohammed Muslim - o
93, MES/243658 shrl C. Madhappan —do-
94, MES/243668 Shri S. Ravichadran - do-
95, ‘MES/243802 Shri .Prem Singh Pal ~d0m
96, MES/243674 Shri Harickson Fareriers -D-
97, MES/P/3888 Shri Hirday Kant Jha . ~d0-
98, MES/220207 Shri Tribhuvan Mahato -GOm
99, MES/220147 Shri Joginder Tiwari ~-d0=-

100, MES/210885 Shri Mundrika Prasad -d0-
101, MES/238297 Shri Krishna Tiwari -do-
102, MES/237810 Shri Nasib Lal Rai — -
103, MES/237287 Shri Nandu Mg ato . -do-
104, MES/237118 Shri KP Gopinachan Nalr - 3o~
105, MES/220182 Shri Kedar Rai . - G0
106, MES/238296 Shri Ganesh Neog ~do-
107, MES/220190 Shri Bhakta Bahadur - 0=
108, MES/P/3887 Shri Desal Thakur -30-
109, MES/220293 Shri K.,0. George - -
110, MES/238406 Shri Sona Ram Bora -do=

Contde..P/5Se



111,
112,
113,
114,
115,

;17.
118,
119,
120,
121,
122,
123,

124,
125,

126,

127,
128,

129,

130,
131,
132,
133,
134,
135,
136.
137,
138,
139,
140,

MES/ 238 340
MES/238245
MES/220 20 4
MES/ 23800 2
MES/238304
MES/238289
ME S/ 238409
MES/238206
MES/ 220 200
MES/238311
MES/ 2380 27
MES/220293
MES/ 238 300

MES/237728
ME S/243619
MES/ 243360
MES/243624
ME S/228652
MES/ 238295
MES/238297
MES/237352
MES/238212
MES/243613
MES/243606
MES/243616
MES/243615
MES/ 24359 4
MES/ 243827
MES/243381

ES/243878

Shri
Shri
Shri
Shri
Shri
Shri
shri
Shri
Shfi
Shri
Shri
Shri

Shri

Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

Shri

Shri

Shri
Shri
Shri
Shri
Shri
Shri

Shri

- 5 a \

Guna Ram Chaliha
Tribeni Prasad

K.D. Sahayam -

Ram Prasad Majhi

Asarfi Ram,
Man Bshadur
Lalan Tiwari
Bhola Mahato
Collector Domb
Gangu Raj Bhar
Parsen Ral
Lalan Prasad

Prakash Sitaram .
Wi ghaway

Lok Bahadur G‘uruﬁ g

Kri shna Ram

Malhotra Shah

‘Mahinder Shani

Jagar Nath'anik
Jagan Baitha
Bh01a Mahato
Panchu Pradhan
Mukeswar Kalandi
Mo hammad Ali
Ganesh Thakur
Bh.o j Rah Shamfa
Balchand Yadav

L. Manickam

Ram Sajiwan Sharma

P, Shreedharan

Ramdura Singh

Mate Semi Skilled
: . .
-0~
~do-
- 30~
- 30—
-do-
~do-
- 30—
-do-
- 30~
-Om

-0-
—(b-

\ Mazdoor Unskilled

-do-
-d0-
—dom

| -do-
-30-
- G0
o~ JOm

. -do-
- 30m
=G0
-Gdom

L

Contd, . .P/G.‘
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S 142.

143,
144,
145,
146,
147,
148,
149.
150,
151,
152,

153,
154,
155,
156,
157,
158,
159.
160.
161.
162.
163,
164,
165,
166.
163,
168.
169,
170,

MES/ 243558
MES/NYA

MES/NYA

MES/243633
MES/ 243639
ME 5/ 243605
MES/ 243645
MES/238301
MES/ 243604
MES/ 2436 27
MES/ 24340 3
MES/ 2436 36

MES/ 243623
MES/243638
ME 5/NYA

ME S/NYA
MES/NYA
MES/NYA
MES/ 220 320
MES/ 238500
MES/ 243621
ME S/243405
MES/237279
MES/ 243632
MES/ 238460
MES/ 220144
MES/ 243557
MES/ 243612
MES/ 220 218
MES/220 216

Shri
Shri
Shri
Shri
Shri
Shri
Sh fi
Shri
Shri
Shri
Shri

Shri.

Shri_

Shri

‘Shri

Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

Shri

Shri
Shri
Shri
Shri

Shri

Shri

6 = b

Tilkeswar Giri
Raju Bahadur
Gopilal Shama
Lokeswar Regon
C. Rajendran
Murlidharan Nair
Raghubir Rai |
Dilip Kumar Salkia
Jainul Haque

C. P,_Bﬁaratnamﬂ
Sadasi van Nai.r

Ax &Exkax Sankaran
"Kegal

A, Victor
Bhakta Bahadur
Kisht.o Sana
M.K. Jhonson
Angamk Kaynik
R.N, Ganishang
Lal Bachan Bhagat
Bhani Ram Bahadur
Ramewadh Harijafl
R. Mohanan
Jitendra Burman
Sish Pal | |
Shree Prasad
Chandra Goﬁé
Shahid I—hssaix.’x

. Subramani
Harka Bahadur,

Mundrika Sharma

Mazdoor Unskilled
- 30~
. - -
~do=~
-0-
~30 -
—-) -
- 30-
, = GO=
e -
- -

-(b-.

-&-

= 30w
w30 |
-

-0-
= GO0
NS o 2
- 3O0u
- d0=~
e lo 0
-

Chowkddar Unskilled

- G0
- o
" e GO-
- dO-

Contd...P/7.



171,

172,
173.
178,

178,
176,
177,
178,
179.
180,
181,
182,
183,
184.
185,
186,
187,
188,
189,
190.
191,
192,
193,
194,
195,
196,

197,
198,
199,

MES/220 220

MES/ 26 4068
MES/NYA

MES/N¥%A
220191

MES/220172
MES/24359 2
MES/NYA

MES/NY2

MES/237571
MES/243618
MES/662517
MES/220184
MES/ 280526
MES/24389 3
MES/ 238026
MES/ 238024
MES/24360 2
MES/237063

"MES/ 2640 25

MES/243466
MES/243554
MES/264072

Shri

Shri

. Shri

Shri

Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

Shri

MES/4339104 Shri

MES/243386
MES/220179

Shri
Shri

MES/23752 Shri

- 7 -
Ser Bahadur Gurung Chowkidar Unskilleg

Narayan Sharmma - do=-
M.L,Lungsu Jeliang -do-
Manju Passi ~do-
Mohan Ram - d0-
K.G. Ravindran Nair -~
David Angami - do-
Samﬁel Killing ~-do-
Ramn Narayan Prasad - d0w
Ramji Rai - d0=
Dal Bahadur Chetri ~do-

Chandra Balmiki $afaiwala Unskilled

‘Morpal Balmiki - do-
Sukura - 0=
Balu Balmiki -0
Nok Raj = (0=
Ki shan Pal - 0=
Ridhi Kant Das  Office Supdt. II

S.K. Medhi Duftry

Chandra Bhan Pal Peon

Dhan Bahadur Chetri Peon

Arujun Kumar Debnath Draftman Grade-II
Noksang Ao Chowki dar Unskilled
Gopi Chand Mason Unskilled
Gopi Ram Shamma thowki dar

Trailokya Nath

s K er Gr-I,
Thakur to re Keeper Gr

All are working under Garison Engineer,
869, EWS, C/0 99 apO,

LerSornne 4

M§E/6406088 Shri Durga Bahadur
Do

MES/6406095 Shri Sakaldeo Singh
At ‘

MES/6404096 Shri T, Migz

Mazdoor
-&-
s e TR

Contd, . .P/8,
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Pe~ronnel

. 200, MES/6404089
201. &/6404092
202, Pfﬁb-S/6406087
203, ngDS/6406094

20 4. PgS/640409O
205, nfs[%/szlosogs
206, M%ﬂfs/szmsogl
207, MLQS/64O 3450

Do
208, MES/6403451

Doy
PR 209, MES/6403452

Do
210, ME-S/640 3453

Do

211, MES/6403454
Do

212, M—ES/6403_455
Bo

213, M-ES/6403425

Do
214, MES/6403426

Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri
Shri

Shri

shri
Shri
Shri
Shri

Shri

No., 197 to 214
12 Compu (ASC Supply Point), Zakhama).

/
8 -
P.8. Kirkita Mazdoor
Ram Vilash Paswan - 30

Subol Chandra Mazumdar- -

Sing Bszhadur Tanang -do-

Bir Bahadur R - Jo-
Mo hammad Aéim -30-
Sahid Hussan ‘ -d0-
Dayanadh Giri - 0=
Jayaram Thakur | -d0-
C. Sanridhero~.

P, ©

Nai r -Go-
‘Hari Narayan Ram - do~
Roojhuwal’® Tirki | -dp-
Radha Pfasad Rai " =dO-
Dhi rdhor Minchi - 0=
Ram Singh _ ~d0=

-

are working undexr 557, ASC Battalion

«ee Applicants

~

AND

1. The Union of India,
represented by the Secretary,
Government of India,

Ministry of Defence, New Delhi,

2. The Controller General of Defence Accounts(CG0),
A.A,0,, Shillong,

3..The Controller of Defence Accounts (cpa),
Basistha, Guwahati,

. 4, The Garison Engineei:,
- 869, EWS, C/0 99 arO.

5. HQ 137, Command Works Engineer,

C/0 99 A,.P.O,

0¢  JSerply ,0(77«"‘/ ZAA(A/WA Zﬁ./kfdéw Respondents

q”ij /NJ){J&/{M«/) L/ 09 BP0,

‘Contd...P/9,
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DETAILS OF 2PPLICATION

1, PARTICULARS OF THE ORDER AGAINST WHICH
THE APPLICATICN IS MADE :

The instant application is not directed against
any particular ; but is directed for appropriate direction
to the respondents for payment of Special (Duty) Allowances
House Rent Allowances, Special Compensatory (Remote
Locality) Allowances and Field Service (oncession to the
applicants as adnissible under the relevant rules/dlrculars
of thé authorities as have been depicted under the Head -

Facts of the Case,

2. JURISDLCTION OF THE TRIBUNAL :

The applicants declare that the subject matter of
the appli cation is within the jurisdiction of this Hon'ble

Tribunal, .

3, LIMITATICN :

The epplicants further declare that the appli cation
is made within the limitation period prescribed under

Section 21 of the Admini strative Tribunals Act, 1985.

4, FACTS OF THZI CASE :

4,1 That the applicants are all citizens of India

and as such they are entitled to all the rights, protection
and privileges guaranteed by the onstitution of India,

The applicants are all civilian employees belonging to

Group-C and D under the Ministry of Defence.

42 That all the applicants have ot a common grievance,

common cause of action and the nature of relief prayed for

Contd, ..P/10,



is also same. They belong to the lower stratum of the

service and hence having regaid to fhe facts and circume
stances they axm Erkikkxd ko mxmgeymnge intend to prefer
this instant application jointly and aécordingly they
crave leave of the HOn}ble Tfibunal to invoke the powel
of the Hon'ble Tribunal under Rule 4(5) (a) of the Central
Admini strative Tribunal (Procedure) Rules, 1987, They
also crave leave of the Fon'ble Tribunal and pray that
they may be allowedlto'join togeﬁher and pursue the

instant application for redressal of their common grievance.

4.3  That the epplicants are entitled to Special (Duty)
Allowance (SDA), House Rent Allowance (HRA);'Special
Compensatory (Remote Locality) Allowances and Field
Service Concession (FSC) has have been granted by the
Gove rnment of Indiavby issuing various circuiars. However,
the respondents inspite of repeated ?ursuation:by the

appli cants have not granted the said benefits to the

‘applicants and hence they are constrained to coOme under

the protective hands of this Hn'kle Tribunal by way of
filing the instant O.A for getting those benefits by
way of mxmx an appropriate direction from this Hon'ble

Tribunal.

. P

4,4 That the applicants state that they are all -
Central Government civilian employees working in Nagaland
as stated above and eversince thelr entry into their

respectiVe service, they have been rendering theirx

sincere and dedicated services to the satisfaction of all

concemed,

Contdo _..P/ll.
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is also same. They belong to the lower stratum of the
' service and hence having regard to the facts and circume
stances they axm mrkickkest %o pmizxm@ intend to prefer
this instanﬁ application jointly and accordingly they
crave leave of the Hon"ble Tfibunal to invoke the power
of.the Hon'ble Tribunal under Rule 4(5) (a) of the Central
Administrative Tribunal (Procedure) Rules, 1987, They
also crave leave of the Fon'ble Tribunal and pray that
they may be all'owte‘d.to ‘join together and pursue the

instant application for redressal of their common grievande.

4.3  That the epplicants are entitled to Special (Duty)
|, Allowance (SDa), House Rent Allowance (HRA), Special
Comﬁensatory (Remote Lo cality) Allow‘an;es and E_‘i.eld
Service Concession (FSC) has have been granted by the
Gove rnment of India by issuing various circuiars. However,
the respondents inspite Of repe ated pursuaticn ',by the
appli cants have not granted the sald benefits to the
~applicants and hencé they are constrained to cOme under
the protective hands of this ton'ble Tribunal by way of
filing the instant O.A for getting those benefits by
way of ®mXmEx an appropriate direction from this Hon'ble

Tribunal.

I

4,4 That the applicénté state that they are all
Central Government civilian employees working in Nagaland
és stated above and eversince their entry into their
:espectiVe service, they have been rendering theirx
h"sincere and dedicated services to the satisfaction of all

concemed,

Contd...P/11,
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4,5 Th at the chernmen’c of India issued Presidential
Memo No. 200;4/3/83-3-IV dated 14.12. 83 reﬁotifying the
Minigry of Defenée Office Memorandum Noe 4(19)/83/D dated
11,1,84. By the 'said Office Memorandum the civilian:®

employees serving in the North Eastern Region were granted

certain benefits under which the applicants are entitled

to get SDA, The said circular was further modified and
the Govemment issued yet another Office Memorandum No,

20014/16/86~-E.IV/E/II(B) dated 1.12,88.

Copies of the aforesald circulars dated 14,12,83

and 1,12,88 are amnexed herewi th as AINEXURES-1

and_2 respectively.

4,6 Thzt the applicants state that ‘they‘afe ent‘itled_

to get the benefité of SDA under their service condition
they having carried with their service all India Transfer
Lisbility and having fulfilled the conditions laid down

in the aforesaid two circulars. ‘I‘hué initially they were
granted SDA under the foresaid two‘fmemora,nda. However,
sﬁbsequently‘payment of -SDA was stopped to the gpoplicant
%ﬁfgxrecov'ery was sought to be made from the payments already
made to the spplicants, In face some amounts were recovered
also and thereafter although there has not been any recovery
but the applicants are not being paid the SDA and 1.:hus‘

they are illegally deprived of the beme fits of the SDA

by the respondé‘zt Se

4,7 That apart from the benefit of the SDa, the applicants

are also entitled to HRA @ 15% on the monthly salary in

‘Contd, ..P/12.
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terms of recomﬁandation of the 4th Pay Commissicn with
| effect frorﬁ. 1.1‘.-86 which has since been accepted by the
Govemment of India. In this connection, ii: is stated that
" that the icssue has beer; .con_clusively been decided in OA.No,
50/89 and some Iother cases such as O,A, 2/94,‘ 0.a 4'2/89. It
may aléo be sta.ed 'that the Gowve mment of India had preferred
" an appeal against the Judgnént and Order passed in O.A.
42/89 which was numbered as CLvil Appeal No. 2705/91. The
Hon'ble Supreme Cowrt by its order dated 18,2.93 has
upheld the séid Judgment with he modification tuhat to the
)éffect that the applicants would be ‘entitled to get arrear
with effect from 1,1,86 and not from 18,5.80 as was held
by the Hon'ble Trilunal, Thesapplicants being bsstowad.
posted at Nagaland which is classified as BsClass for the
purpose of granting of HRA, they are also entitled to
HRA. with'effec_:'t from 1,1.86 as has been granted under the
4th Pay Commi,ssion Repbrt. |
Copies of the Cffice 'Memorénd'um No., 11013/2/86-E,I1
(B) dated 23.9.86 and 0.M. No.. 110‘15/4/86.:E.II(B)
dated 13,11,87 are annexed herewith as ANNEXURE S

3 and 4 respectively,

4,8 That the applicants state that they are also
entitled o grant of Special Compensatory (Remote Locality)
Allowances in terms of office memorandum No. 200 14/9/86~E.,IV
dated 23,9,86, |

A copy of the said O.M. dated 23.9.86 is annexed

herewith as AMVEXURE.5,

Contd, .B/13.



4.9 That the applicants state that from the above, it
is clear that they are also entitled to compensation in
lieu of rent free accommodation in terms of Office Memoran-

dum No. 11015/4/86-E.II(B)/sa 87 dated 13.11.87,

4,10 That the gpplicants state that apart from the
aforesaid they are also entitled to Field Service Concession
in tems of Gvemment of Ind a's letters dated 31,1.95, .

13.1,94 and 25,1.94.

Copiesof the aforesaid memorandums dated 31, 1.95,
13.1.24 and 25,1,94 are annexed herewith as

ANNEXURES-6, 7 _snd 8 respectively.

L ]

4,11 That the aforesaid benefits to which the applicants
are entitled have not been granted. to them inspite of
repeated demands and thus t‘hey have been tgeated
discriminately in the matter of their entitled to the
benefits under the circulars of the Govermment of India.

The applicants ’along’with others having mndmsx no other
alternative had filed a Civil Sult No. 255/88 in the Court
of the Deputy Gofnmissioner (Judicial), Nagaland, Dimgpur.
The sald suit ﬁas since been decreed in favour of' the

appli cants. The Judgment has been delivere.d on 19,12.94
Although by the said Judament, the Trial Court has granted
all the aforesaid benefits in fawour of the applicants,
(plaintif £s in the said Civil Suit), till now the respondents
have not implemented the said Judgment, Be it stated® here
that the sald Judgnent is based on three Judguents rendered |
by this Hon'ble Tribunal viz. O.2, No. 48, 49 and 50 of 1989.

The appli cants in the aforesaid C.As. as well as the

Contde..P/14,
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plaintiffs in the Civil Suit No, 255/88 are also similarlyi
. N
similarly situated like that of the gpplicants, Thus even

without the judgment of xke any other Céurt, the respondents
ought to have extended the benefits of the sald .Judgnen’és
of' the Hon' bie Tribunal to the similarly situated spplicants,
without forcing them tO approcach any'ccu;:t of law, Be that
'as it may after the aforesaid Judgment dated 19.12.94

the applicahts, have beén advised ‘cﬁat the said Judgment

is nullity and void ab-initio inasmuch as the Givil Court
lacks jurisdiction in vsucﬁ matter and' the applicants

being Central Governfnent civilian employees are only
‘entitled to .app roach this Hon'ble Tribunal and no other
Court, Thus although the Judment is in their fawour

the applicants are not going to pursue the same judgment
and decree being a nullity for lack of jurisdiction,

Hence they hav e preferred the instant C.aA.,

A copy of the sald Judgnent dated 19,12.94

is annexed herewith as ANEXURE-Q,

4,12 That the applicants state that they having fulfilled
all the temms.and conditions for getting the SDA, HRA,
‘Special Compensatory (Remote locality) Allowances, SHEXEST

kr compensation in lieu of HRA and £ FSC, the respondents
are bound to grant the said beneflts to the appli cants and
they cannot xk ignore the same. ' The s:.mzlarly sltuated

| employees having been paid the benefits, there is no earthly
reason as to why the applicants should not be granted the |
said benefits as entitled to uhder the aforesaid O.Ms.

The respondents having failed to discharge their duties

Contd, ..P/15,



the applicants feel aggrieved and hence the present

application before this Hon'ble Trilunal,

4.13 That the applicants state that under the facts

and circumstances, they are entitled to get the aforesaid
benefits under the aforesaid office memoranda and the
respondents cannot deny the said benefits. The appli cants
having been denied the said benefits for such a long time

for no fault of their bwn, they are also entitled to interest
for the delayed payment. The respondents gs model

employer ought to have paid the said benefits to the

gpplicants and others.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

S.1 For that there is no jus’:tifi‘cation.in denying the
said benefits to the applicants and the denial has resulted
in violation of Articles 14 and 16 of the Constitution of
India inasmuch as, other similarly situated employees have

been granted the said benefits.

52. For that that the applicants having fulfilled

all the criteria laid down in ﬁhe aforesald memoranda
towards grarﬁting of SDA, HRAR, compensation in liequ of XR&
rent free accommodation, Special Compensatory (Remote
Locality) Allowances and FSC, the respondents cannot deny

the same to the applicants without any justif.ication.

53 For that it has already been conclusively held
by this Hon'ble Tribunal in other cases that the applicants
- are entitled to the said benefits and thus the respondents

\
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ought to have paid the said benefits to the applicants

on their own without insisting upon the applicants

‘approach any Court of law.

5.4 For that it is the settled prdposition of law
that when” éorr;e principles have been & laid down in given
cases, all other personnel who‘ are similarly situated
should also be granted the said berefi t without requiring

them to approach any court of law.

5.5 For that the applicants havinq'been denied the

said benefits without any reasonable exeuse and without
affording any opportunity of being heard, fhere is violation
of the principle of natural justice and accordingly

proper relief is required to be granted to the applicants.

i

5.6 For that in any view of the matter, the instant
application kzx deserves to be allowed and the impugned
action of the respondents are not sustainable underthe

1aw,.

5.7 For that the spplicants being Central Government
civilian employees there is no earthly reaéori as to why
they should be deprived of the aforesaid benefits.

> q°] .
6. DETAILS OF REMEDIES EXHAUSTED :

The applicants declare that no approp riate remedy

'is avallable to them in the instant case.

7., MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE
ANY OTHER COURT : L

The applicants further declare that they have not

filed any applicakken, writ petition or suit xegarding

Contde. «P/17.
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the matter in respect of which this applicatioh has been
made before any Court or any other authority or any otherx

Bench of the on'ble Tribunal nor any such gpplication,

wikkt petition or suit is pending before any of them,

8, RELIEFS SOUGIT :

That urnider the facts and circumstances stated above
the applicants most :espectfuily prayed that the instant
‘application be adnitted, relevant records be called for
and -upon hearing the parties on the cause or causes that
may be shown, and oh perusal of th‘e r»ecords,be pleased

to grant the following reliefs to the applicamts 3.

.

8.1 To direct th‘e-‘respondents to grant the aforesa‘.d
/
beneflts of SDA, HRD compensation in lieyg of rent

o e SRR
P —y

free aocommodatn.on, épec:.al Compensathoy (Remote

Locallty) Allowances and Fleld Service Concession

to ‘the appli cants in temg of the office memoranda

‘circulars mentioned underthe head - Facts of the Case,
from the date from which the applicants are entitled

,w.

8,2 To grant compensation and interest on the aforesaid
admi ssiblle allowances for the delay caused by the
respondents but for vhich the gpplicants would have
got the said benefits nﬁch before.

8.3 Cost of the application inasmuch as the applicants
have been forced to approach this Hon'ble Tribunal

for the aforesaid benefits to which they are entitied .

Contd. ..P/18,
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but for which apathy and non-challant attitude
on the part of the responden’cs‘ they have s0 far
been Geprived of the aforesaid benefits and eventually

have been forced to approach this ion'ble Tribunal,

8,4 My other telief: or reliefs to which the applicants

are entitled and as may be deemed fit and proper
by tie Hon'ble Tribunal under the facts and clrcumstances

of the case,

9, INTERIM ORDER PRAYED FCR

| The applicants do not pravfor any interim relief .
at this stage ; but they pray for expeditious disposal of

the instant appliig@ation,
t

100 co oo oo

The application is filed through advocate.
) :

11, PARTIQULARS OF TE I.P,0. :

(1) I.P.0. No, g o328 57464

e

(ii) Date

e

7/8&/ 9%
QuUAHAT Y «

(iii) Payable at

12, LI ST OF ENCLOSURES :

As stated in the Index.

Contd..Verificationeee..



VERIFICATION
-I, Shri Nirupam Borah, son of Late Indreswar Borah,

aged about 44 years,- working as Cgble Jointexr, High Skilled '

Grade-II under G.E. 869, EWS, C/O 99 A,P.0., Zakhama

Amy Camp at Kohima, Nagéland, & hereby solebnly affimm

and verify that Athe statgnents made in paragraphs 1 to 4

and 6 t© 12 are true to my knowledge and those made in .

parnagr'aph 5 are true to my legal advice, and I have not

suppréssed any material facts., I am also duly authori sed

to sign this verification on behd £ of all the appli‘cants.

Ind I sign this verification on this the ?l{

day of Am-gwx . 1995,

Nrgpon feormh

-
i
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Cowmpmment of Mdin
- Hiniptry of Finonoa )
Dym rtuont of Sxponditure

L ' oy Tolhd, tha Jbth Dacomisér, 1073, |

Stmoctt. Mlomnces od mumunn for civilim

_ empleyoes of tha Cantral Covorrm-nt sorvingy :
ce e ..+ In tha-Ctatos and Union Torpitorics of S
- o nortb-mtom P-oginn - impraovenints tharcof, - A !

.u..

o t
b

3 - C The necd tor attrnct::tnr and rctuininc t+o mrv.u-m 1
P Cohe '“of axmotont oitisers for sorvine in the lorth—iastam -
: ! . -. - Daplon ocpriciza tho Statos of Asgon, “o;’hnln}'.: lhmimr, !
;o Nagained ond Tripura smd tha Union Territoriosn gl‘ ‘rimnehiy :
. + Pracach cnd Mizsrem hog beon enZ-ging the attontisn of -
i the aom-mmc;:i:t't sme gomo!.:h ngacomnnmt had
copedntod a o6 undor the ur.mmig of 'cxretary,
. Dapcrtemitof Rrsormal and Adodnistrztive fome, to - -
. %@ﬂhm%s od frcilitica comifd blo i
. to Ailg c=taporios of Cluiion Caxatral Cover: mt
e=plogoes corvin? 411 thiy rurion end to cuoct srit-blo
inps—rormts. o focamondations of the Camittas have
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) - ttm 10 yoors of zervica. Byriods of "o::’:c, trodnin:
.. .. . etc. In gxzccoe of 1‘5 day9 par yoar W11 ba excludidl in

- . - - courzdny the ro af pordod o 2/ 3 yoors, Ot 1,
T - on eccpltion ot :E::! f1xod tomure of forvice menilinoad

_ : abote, nxy bo conaldarad for motinn to a station q? |

°« 7 . . thair cixieo a3 Jar Iaz pooribla,

‘.{

emloroes Lo ths . tatag/Uaion Torritordes of the ‘orth

Brgtcrm Conion willoonarally bo for 3 sears wiiich ann

be nxr-onced 4n ezcoptional casas n éximncics of eblic

mrvico cs wll == vhien the m nlgyea cancamed 4o rropurzd
to stoy lonoar. ko odmiscihlo demetation glimanen till

gloo cocotinn? to bo nid during tm por.od of doyut- tim

co az:c:med. ..

e \ - e porizd of domutation of tin Centynl Jovormcnt
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Catiafactary gorromrm-o of dutics for tha
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~ . t:2 czza of e:.‘.zihlo officors in thoa r’att::r af -
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" who ronforod. 3 fall tsaure of service in the lorth Hastern

[
i M * -

- -

s

N7 Tho o=zl rocudrement of at lonot thied vemme rov i) W

a gedra yoet wctw=eom tvo Contral teonurd donutntions Yy el oy 0
rolazod to twy years desor7ing concs of porisorious rot” tey AN

the lorth lasc. I

A gpocisic ontry shall be code in tho C.M. of g1l e pieyhe

\ -'.(111)' ;‘r-ﬂ:*‘ 3 ) 211 mrml_’ -

*

Centrzl ’bwrmeﬁt civildimn aoployess ghn hro Apt-ndta

‘¢tranofox 14p=1ety viil ys grontad © {preial (Cuty) Alloer = ok

. gthicct to t=n=diticn that tho totnl of such =D

tho reto of = —r cact of basic IOV piupjoct to ¢ codlins ¢
B, 400/ = por #o=+h on posting to any Btation 4n Lhe borth “oizim

Tue: o7 thod eployens vho rra oxcort frm roenTl ny

. - ‘Ui
Allovanco e mecinl (Cuty) Alloyonca 4411 be n uwdil 1on 1o 07
gpocial DY ¢ /or Dozutaticn (Dopty) Allosonsa nlreﬂ’y(!'v-f-:- Apon
cnopizt (07

1 Al1gvenco 81:3 —2cizl p /Dorutation (Duty) ~1iovmnc) uwits et

yoaed De

0= g.:. Cpelol slloynncod 14ke Lpoelal Coan— 3y
Nmota locz=t7

A11owanco, Capctruction 11p-mnce ond Ty ok

' pA11owance wi— 29 drown doprratelYs

(1v) mmand a1 Sommanonbsts r11qymneat-’

. qe f=2R ~pd Magholosm

—

Thy r=== of she allzwance w111 ve 9% af henic Py amieet
to o nmaxis -2 =, S0/= D.Oe cizicsiblo to all ermloyoas

yithot w7 =7 14=1t, Tho above allownnce H1lho walfnhio
with effoct Ty 1.‘/3.“.1982 4n the caco af Arpele

2; "‘-'V‘w‘ﬁ
' Tip r==2 of allowanco vill go as fol17® cnp tha 1010 gt
Manipur t= 4 :

Pay upta B. E= B, 40/~ PeSe .
¢ Pgy obove ' *~/- 157 of beall Y cthict tz
' ! paztiam of Fe 157/~ pPede
P 3. ':-‘...q-'

he ==tog of the allownnics vill bo as Collnwe ™

(a; CaTAxit rpeng 25~ af DX ajcct b1 minimn
. . of . 50/« on2 2 nodduwe cf 159/,

1

(b} Aataw Anng

R uto B 260/=" F:.}»—O/-p.n'-’ '
oy =oovo - ~60f= . 153 of basic 7 rakjoct 6
. ' m ximes of fs, 15N/= Do

MDY [ 2|

tead

T Thess '.d.n'bo no catnye in tho oxletine rot™0 at
CeapensctesT Alowcdd amiovible In Arunechol Iridoesly

C: ‘.T’.t'- X} ,’“,‘l

K8,
Bt "
i . \
o
o " .
<O " ;-
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. *2Mzoron and the oxdoting pots =f Msticbamze Allowarme adniceibly in

. +*. “upegifiod areas d of !dzoram, . : -
N ; ~Zomo i o

AP -y =t .

) ' R . . - .

b _Inh relnmtion of the prozent rules (.M. 195) that t=zveAling

N . allournen 13 not aduiezible for jourkaya undartalen in coamoction vilh
" initinl gppointmont, in cagse of iom'nora for taldne wn initisl anpainte
.. mont to g post 4n t{m LortieMistom recion, travelling alioiwnes

i = . loitod to ordinary bus faro/sacand class rail fure for ro~d/roil® .

- Journcy in excess of first|400 ims. for the Govormment sapvant himssle

(- end biS fordly vill be adnizshla, : '

'.-,' O . (vﬂ A - ” { as1yen. e ot '!_[[ -
) .. A\ e ’ - . . .
7 - T ralamtion of orders balow £,R. 116, 4f on trannfor to

- & Btatign in tho llortbeGastern rerton, the fo af thae Ugwrmiwmnmt

- gervant docs not nocoomemy him, ¢be Cowemsaent sorvent willba patd

¢ travelling allmmnes on tour fcr self only for transit m™riod to

" 17121 tha vost and vill be pam:itad to ecarry persomola flocts unto

3rd of iy entitlennt st Govarmmont cost or have n msh cruivalont

.- of carryirg 1/3rd of his onttt =xent or thg difforonco in wnirht or
: - matit¥ tho porasndl offacts ho i3 actislly carrying ond /7 of hiog
i entitloncnt ag tie case Doy be, in limm of tha coct of tranroartat ton
oo of barraroe :!tn caco thn family acooopmics the Coverment noprnt
. .on tr:msfar%rthn “overrzant.garvant will be entdflgd Lo Lho edating

. .
4
, :
2
N

X + s&ziesidlo travolling nllswance including tka cost of tronrnrtut lom
“eem .0f tho ndmiscdble woight of pareonal effacts accardin: £n Hha menin to
1 - .vhich tho off8cor boloim, 4rresnestive of tho it of Ll Bapmpa

/ . actunly carriad. The sbove pr—iisions vill alco apnly for t4y return
;o Jowrney- on transier buci fray va Zorth Zagtern iagi-n,
P (Vi) Paod =41 fop Svremmpbatian £ naramey
t

v {2€nptn o tpnnnf-=y

PP In rolexmtion of ordaors bolow SJ1. 116, Zor-tramenartatiom

. ~ of vorconnl offacts an iransfor atwaen *wo dif‘fomnt stationg L thn

i . BorthwZactem rorion, highor rzza of allswrea ndicsidla e trenunnetsa
; . tlon 411 YAt d a3s ciblos subjoc: *a thesctual oxpunditure inarrad hy
»tho Jovormont sorvont vill be xztersiblia, .

| . : :
B0 (vle) Jotning Mg st Yeaynd

L - - T «da of Coverment serven t1 rrocceding on hav} frm oo
v . placo of poating in lNorthelacte=m =apdon, tha meriod of travel in
: .. oxcoss of two days {ron the stzsian of s ting to outcidy tht rarion
(. vill ba troated zs Joinirs time. Iks sam9 comcossion uill ho oot bl
" - .on ratum frm Bbave. |
Lo (1x) Zooon Teezel Conceedt =g
i .
A A Covermont gorvont .ubs lcaves his fomily bohind ot thy old
; \ . duty stetion ar mothor ‘mlceted placo ef racidanny ond eo naot aviiicd
.0 - of tho trersfor travelling allowinca for thn fonily Y=z A1) hava tha
option to-avail of tho existing nave travel cancoord on of Jrarney
. to bono town cnce in a block mrisd of 2 year3, or in lisu {Liorcot
|5 facility of travol for td=sclf mcea g year frm the strtisn of o lin.':
- 4n the Dorth lost o his home t==n or plaes whore tho fe=ily 49
: - -, reelddnG ond in addition tho fo=t2iiy for tha Cerily (rostrictad i

.o hie/har,:gousa aod tuo dapendent childran only) eloy to travd, enoa a
o r to vioit the ~cployeo ot the gtation of partin~ in tho ioelh

A

(u_-‘-»'-. EREIC I TT

; astorn lonion. M case tho optizn 13 for tha Inttor liartl “.resiarn
_ { o Negicn, In cape tho aptisn 48 f3v cho I=ttor altometiwm, tin en-t
L. - of Haved for tho faitlal distanca (400 Wm3./260 lmss) uill mot ba borno

& - o




roving pay of B, 2250/~ or shavs, cnd thess fantinp
rencent ohtldron (upto 18 yeorn v Nerg myd ?
vill bo allowved air travol botioon el 1ehn/ =
‘2 and vicpetersa, urle pertoraing jotsmoysg
ey ‘ para?mm. .
/o . - {x) S nen T"g.‘n;-n 1m .M'lmzamnlfﬂgsfn" Dhidys

. thors tho chudnn!do not accommony tho Govnrmmnt j
porvant to the liorth-:natom Rogien, Cdlcron fdusati-m ALTrnne g ]
Clage XII w11l bo-cdninathle 4n respect of chilcren stewdygs-- at tha
last station of posting of tho employen eoncornod or Aty otisre :
station whors tho chiildron. ragids, vithoLt any ractricticn o= ney
drasm tho Sworrment gopeent, @ Ir childrdn gtutring 4n o 22910 ara

\ pt in hostels ot the 1agt station of posting or cny otiny FErt1on,
* the Gevormmimmt servent eémcearned will be given hoctl cuboddy withnug
. athor rastrictions, : -

2. ~ Tho ehova ordors.excapt 4n sub-pera (1v) v411 plon ~dntdg
tmutandis cpply to Contral. Coverment tmployoes pantad t3 Avierp enn
Nicobor Igg.nnda. - o ' :

e S

3 These ordarg will: tnke offoat from 1ot laveuhar, 1073 and
~-¥111 »m2in in forca for a pariod of ttn-oa__,v\nnrs upto 3=t T, 107,
. V411 axdsting apeeial allowvsneen, fact14tinn =4 ana

extordsd by cny apocial ordar by tho Minizteies/D wmyptpents T Ui
Contral Gomrrmant to theip oun cployess in thz iforth ymtnen ~ortan
villbo withdrawn fram the det2 of otfect Gf tho qiinen e™mE~ "ot din
this office lesrandim, .

R~

195, Japareto ordorg i1l be inmedin raopect of OLhOp weo—nning §aig
_ |[ of tha Caritton Farforod to in paragraph 1 a3 ond ihan Ui s g gra
| teken on tion by tho Unvermmt, .
‘1 6. M 20 far g3 tha porsons Bqrving In the Fdiun ‘n-ts
Aceomnty Dapartaont ara @ncormod, those ordarp intug aftas onmeltabdicn
vith the Corptrollay end Audityr 8:raral of Ihdia. .

&/~ S5, C, lahalark,
Joint Jooratary to tho Coverm~at of Inan

»

ce Gy -

1 ) - -
\ 51 YMnistrioo/Dopartments f ths Govormaont of Idtrjate,  0t0,
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L
" - i S } . - - - . -t ::—. . - . i - - N {:;— - _";_.':.':;—'_
: ToMo. Zu0” /1S5 10/ 1H(D) e
»
Goverimize: £ 0s Incia . . ‘
J . Mipdishs s af Vipnnca
' Deosrtment of Zxeznziture Lo
. .
JE¥ 33 - .
Kow Telii, tue 1 Decumbery 1533
OTYICE pcidsi.tadd
Subject:- Improveamrtt in Izcilities for Civili.a employess
. of e Cantral, Sovi, serving fa ine 3railas of Morth
-Eastern Zegion, Andapaa & Nicobar Islands and Lakshadwec |
The undersizned is directed to refer *o this Ministry's
0.M. No., 20044/3/82-2.1IV 2%, 14th Deezmbar, 1533 and 2Otk Marco, -
i 1684 on the subject mentizaed atove tnd %3 <777 thod The cmiestion
of making suitable imorcvemonts in die @1l9%.2725 “fU f-rilitius
! to Central Govt. employsaz pogted 1o Fort.u-Iag.essh Dovdicn cel Sising. .
: *heStates of Assam, Magho- vz, lrinur, LRl 1o, Aounuedal
1 Pradesh and Mizoras has bzzn 2w laj e attention of iaw Covz,
’ Accordingly the President is nos pleased to dscide as focllowe:- i
i) Tenure of costins/deputation -
//

< The existinz provisions 2s contained in this Ministry's
.M. dated 14.12,83 w#ill scavirue,

ii Weisntame Sor Cez=ral femuiaticn and iroining Shroad:
inecial ment.on_in SCaligsntial Tecurusi- : '

i The existirg provisions as contained In this Hicistrv!s
5.4, dated 1&.12.3% will =cmtirue. Cadrz authorities are advised
"0 give due weightage for satizInctory perfor-auce of duties ivr
e prescrited temure in e Hortti-Tast in tre matter of promclion
:n the cadre posts, deputztion to Central tenure pust aral courzes
f training abroad. '

: \./ #3i).  Specinl(Duty) Allcwance:- . ,
! Cenral G<"t. Civtilimn ercloyees who zave All India

Lrapnsfer liability ~ill bz armnted snecicl{rutyjallovance at he
smte of 1043 of Wizic pay subjuwet te arceiling ot s fituyf= pur
‘onth on ooatins to any szation in <he North ‘Sastetn secion, 7
. Seeial (Duty) Allciance will be in addition w3 any gpeedl pry
trd/or deputation(duty) allowagce alrgady being drown suwject to o
Ye condition that the tozal of such Special({Duty) Allsvsuce plus
Secizl n~ay/Teputation(Duzy) Allowance will coc excucd 5 1000/ -p.2.
. Sg+ial allownces like Special Compeasatory(Rozote Locality)
AlY’wance, Construction Ailowance and Project allowanct will he
| pdrawe separately. .
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_ (viii) Joining %ine with Loavel=

0.1, dated 14.12.83 will continua.

(-,.‘(‘:N,.
s
S~

- S
N -~
0> 7
< »
—
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-2 - , N7
’ ra

.~ The Centrali Govt, Civiliaz employess who 2re ~=ners of o -
sehieduled Tribes and are otherwise eiligible for the sma= A
Special(Duty) Allowance undsr this sara and are exemptcu rom - S
payment of Income-Tax under the Inccme~Tax isct witl alsc drav '
Special(Duty)Allowance. ) : I )
(iv) Special Compensatory Allowances:-

The recommendativns of the 4th Pay Commission wve been
accepted by the Govt. and Special Ccmpensatory allowancs at thu
revised rates have been made effective from 1.10.86. .

(v) " Travellinz Allowance on first apcointment:-

The present concassiuns as contained in this aeeistryts
0.M. dt. 14,12,83 will continue with the iiperalisatiors that on
firct appointment T.A. snould be admissible for zhe ToIzl distance,
instead of for the distance in excass of first 4CO Rac. antly.

(vi) . Travellinz allowance for Journev cn traasier:
LERYE e

The existing’ pr"ovisio'ns as contained in wnis wianistry's
0.4, dated 14.12.83 will continuc.

(vis) Road mileare for trpsporttion of sersonsl eflz:<

on traonsict: .

The existirg grovisions as contained in this ministry's
0.M. dated _1&.12.83;'4111 continue.

Mo A s qgmwiele

The existing provisions 23 contaized in Iz LS8N0

(1x) Leave Traval Comcession:-

R ) .!Qlii' '.;
.

The existing concession as contained im Tril enLsd
9.1, dated 14.12.83 will centinue. '

' 0fficers drawing gay of = 5100/~ or-aksve, - <heir
samilies L.e. spouse and two depundent children (Upos @0 rests for
oys ard 24-years for zirls) will be allowed air S Lo.obwG.n
Imphal/Silchar/ Agartaia/ sizawai/Lilabari zad Cxlcu.in vlou-
rersa; between Forthlair and Calcucta/Hrdrns avd Gimo e nn in
~ase of postings in A & il Iclands; and Zeideel Devieminn nud
~ochin aad vice-versa in cuise of postirgs in LoikCitianior e

(x) Children Zducation Allowaace/lostel Sutoiil

. Where the children do not accomoany tix myiczrannb serveal
+o0 the Jorth-Eastern Region, Children Sducatison. illeow mut WL
slass XLI will be admissible in respect ox chitsven ciwuying ab
<he last station of posting of the 2mployees CSLIZinil- o any :
sther station woere the shildren reside. If calliren suaying :
{n scncols are put {n hostels at.the last szasion I sostinf
or any other stution, the Soverment geryant ToNseITE L FEA DR A
given postel subsidy without otuer restrictions. ~
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/ ' -3 - _ . . ™
The rates of Ckiidren Education Allowance/Hostel subsm;_{-wi..i:l(. e .
. as in the DOP&Z, 0.1, 18311/1/87-2stc. (hllowances) dbt. 31.42.47,
. 3s amended. from time to time. —-— . 4~
) (xi) Concession rega=ding grzat of ‘House Rent Allownince +o

officers posted in the states of North .f;‘e.xshemj‘.u:;ion,
Andemzz & Hicobar Islaps amd Laikshadweep Islunds s

The prasent coczessiasn 2s ecntained in this Ministry's

0.2, No, 11016/1/2.11(B)/84 dt., 22.3.34 as amended from time to
tme will contimye to be aprlicatie. -

L “(xii) Telechone facilitiss:- _‘

b

The offjcers whz arz plzikiz to have residential Telcphone
mzy be allowcd <o rztain their Tzlepzeae at their residenc:s'in
their last plec:z of the -osting subjzet to the conditicn thet the

~rental and all sther che-zes are sail ty such oificers. -

A. The above zrders will alco asualy zutatis-mutandis

tc the Central Zavt, emrlcvees masted in andamin & Niccbar

Isiands and Lazshacweep Zsland. Theez orders wili alze apriy
- puTatis-mutand:i: te offizers pozzad =z f.E., Council, wncn b ¢

arc stationed = tihe M.E. Regior, .

. These srdzrs will tzke z2£fzct from the doie of is—uo.

4, In 33 Zar 25 th: persens serviag the Indicn Aedit o A
acZounts Deptt. zars conczrned thazz srders issue aftor cons.is:tion
witn the Comptmllur & s:ditor =

or =ner=: of fuuic,

z. . Hindi 7erzion =2 this “imarz<sum is attochod. .
A
: (A.oavatablt)
‘ ) ¢OLIT Z=ZITETARY 70 THE GOVT. &F ZIDTas, |
Iz
, All Mizigtries/IZzpartme==s 22 Govt. of Liriin, «tc.
, Copy(wo"ii asusl zumier £ szoor copics) Fouraannd .. .
. _ CilohoZe,y U,P.3.2, 2TtC. 2tC. S pu.r standisrd cideroi.

. list.

" -om




NO., 11013/2/8€6-E-11(b) ~

. FINAKCF (Department of Expenditure)

' New~Delhi the 23rd-8eptember'1986¢ w
7 '

e

PR OFFICE_MEMORANDUM

Sub 4+ Recommendations of the Fourt Pey Comnission .Decisions
.« of the Government relating to erant of Compensutory(City)

A

The undersigned is directed to say thet,consequent upen
cisions token by the Government on the recommendations of
¢ the Fourth Pay Commission relating to the ubove

vide thés Ministry'a Resolution No.14(1)/1C/86 dtd, 13th Septeunber
19CC, the President is plessed to decidl that in modificution of
this Finlstry o.M, No.F.2(37)-E-11(B)/6b dated 27-11.19(5 us

., 8Bended from time to time for Compensatory(City) and House Rent
Allowences to Central Covernment empléyecs shall,be edmicsible at

the du

& House Rent Allowunces to Central Covernment Employees, =+ '

mentioned allowances

“Lhe following rates, X .
CCIPENSATORY (CITY) Al LOVANCES .

. Pay Runge Awount of C.C.,Ay in class of cities
(besic ppy)-' : 7 , (k, ».m)
_ ’ A B-1 B-2
Below 74950 ‘ . 30 25 20
l3.55C 2nd ebove but below B,1500 45 35 . 20
k4150 and above but below.£.2000 75 50 20 -
P 4200C and gbove : 100 75 20
licte :

- ble tc B-2 cless city are teing paid,frech orders will be issued

Brperzlely. . :
13 J1CUSE_RENT_ALLOVANCE ‘ ‘ "

-

A , v stne (3)
ZOVERMMENT OF INDTA, KINISTHY OF

t
i
{

- For 14 special locolities,where C.C.A ot the ratcy applice-

. . Type of accommodation Pay range in Amount of H,R.A,payatle tn ..
3 to which ent{tled - I revised scales Kepom ' ——
} +‘4 - . 6r Bay for ent- A,U<1,Bs2 C clucs Unclasg-
§*H40 , iiddnent, cluss ci- citles ifjed °
ﬂﬂn 1 2 3 4 5
&’.“(on*;‘ e 750-949 150 20 30
' Mt =7 491118 9501499, 50 120 50
: dmﬁ 2 C ,
T e b oot pens” 1500-2799 450 2z0 100 .
SIS LT 2800-2599 £00 300 150

R - vor
e €V s VHUHOA at above rates shall be paid to all employces (other
OfF o> P ploy
than those provided with Government owned/hired occomodution) with-
out requiring them to produce rent receipts,These etaployevs shall,

Cont” . to P.?2

v
. - s o vy

"""—_fhii’—‘f‘—" . _— ; . L
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e T
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- .
.

‘1;12?f7j_f”//,<6nte.‘;“2' o
. . I.v.,/; ’
' +

";iand B-2 clasgs cities, In stk other Cages covered by’apeciél orde

. For 1l,e Period frop 1-1-1986 to 20<9-1986,
. be druin gt the'exlsting rates on the natio
I Teviged scule, '

""'orders %111 algg apply to .the Croup 'Bv 10t g 'tpr

~ Forces Personnel,and Railwny employees,

o

rent, H.h.A..at-pbovp‘ratvs shnll 0lso be yutd to Government & -

fuployées 1iving in thelir oun houses subdcct to their'furn(shihgf

certificute that they are Peying/contributing towards,housﬁfbr
pranerty tax or maintennnce of the hoyge, ' S

36 Where H.RA, at 15 percent of pay has been allownd ““d'ﬁﬁ -
'swecial orders, .the same shal) be piven s admissible in A,pj-q v

in cugay of hsaring or:hccommodation and gther cetegotics shall

5, . Tay 6or. the Purpose of these orders, .will be 'payi us

defined in F.R.9(21) (a) ({). 1 the case of Persons who continye

x,it will include in addition to ray in the pre-reviges ¢ Scules,
“;' deammeys ray, dearnﬂss'allowance. Additiong) Learnes

Ad -hoe UA and Interip Relief 8peropriate to that pay, adnissiyle

K under;crderanin exlstencg on 31-12~1985.

€ ‘These orders shall be effective from 1-10-19g6;

t 7. Thesé_orders wilL'ppg;y to civiltun employces of the

Centra) COVernment belonging to Croupg 1p ‘ct. & tp!? only, . The gx

civil‘empmoyeea

P21d from the Lefence Service'sg Estimates, In regard to Arued .

SepLrete orders vi)) be -

ot

,'//kﬁ}' " The other condition gt present 8prlicable for eront of HYA

1 HRA sgall be 8dnissible at. the rate in C class cities. 1n botn these
' cases there shali pe No upper pay 1imit for Peyment of Hna,

PR

to Jdraw P&y in the 6calés of Pay. which prevailed prior tg 1;1;1986

LSRN

the above &llo;unce w11%,
nil pay in'the Pre-xx

¢

S Allowance, =

. lasued Ly the Ministry oy Derencq und Uepurtment of Railiuyy 0 -
' réspectively. - | ' : ‘ %:
. . . . Tt g !
e, In €0 tur gg the pergong S€rving 11 the India audit und o
Acccunt, Jepurtuent are concerned this orde; issues ufter cufsula
. A . ) ) S e
- tation with the comptroller and’ Aud{tor Ceneral of Indig, DR
-9, HIAL verston of the order 15 attachea, _ R
o . S(]/- sy
4 ( BQ P. VUI!- ) .
- ' - Join Secretury to the.GOVernment L 1adga
A0 : ) ’ - . .- .
A1 M!n];trirs and Uepurtment of the G overucnt of Indfau «1e, g :
Per aistributien list, ' . - ' e
quy Yorvirded to CoAg tnd UPSC etc,(with usuil huwber of 8 ire
_-cgpies) LS per standurd endorsement liat.'
ot
‘4353_\
N "\.i"’
- N U Pripnlys MA?‘ TRRR S




. ds forunrda for inforratin  and naca-ssary actlizn.

u
Al AN
l"’\-\" (\/ KE lr
’ v
£ kLﬂv AnNEX -
L]
Wt <
T Gavarn ot of Indis . \A\
Geloeic )l Survay of Ink
&, <h rinh.» L n. - '
C-lcuttco=-l6.
A
N3, 14017(1)/88-3(HRA) Datad the AHoC
Sub:~ Housp T.ant Allawance circular S{ﬁf&ﬁL

RSB IO B N IE At Gan PRI LS.ttt + Cameni b $60

A cdy cf the Ministry of Finsnc: Dontl, of expen’liturs
O.NoNaw (1) 11015/41/86-2.11(L)/87 ’t. 13.11.87, roceived
fron - he Ninistry of Stecl apd kinos, D:vartront of binos,

New D-lhi undar thair Litar Ne. 21,17/67-1 F dt. let Jonuar yg

.
’

1

. }{,I“‘.“/ b/‘i ’s‘(?
( k.o ;'J))z
Arinistrativ Afficor
for Direct:r (A'rinistr.-ia)

Dy.N>. 51/3/88

~The undersicna” is diracted to rafer to cata L oof Hs Ministry,
Office harorandur of aven nurbar fate! 19,2.87 raga-rdincantral
Givernmant ersloyees taloning 13 Groe "5 VBY 'C' and 'O and ako
2art 1 of O.M. of avan nunber dated,22.5.1997 ror~rding coniml
Gavernman® 2:nloyoss balonging t= fxou~ 'A' eon the cuf jod notad
above an?d t9 s-y that conscuant uson fix-~ti-n of “lat rtc of
lipence foe for resicdontial sce-r 57-%3on urde-cTirGave mont
3IT ~v3rtho cHuntry vi=s .‘hI§TT—-U?57;D2:vel))nmﬁi (Diractoraty, ;-
~{ Estata)® O.r..Na. 12035/(1)/05-1);.:1,1 (1) :t3” 7.8.1987, tha L. U
Ltha Preidi- st 4s “1ladsg” t7 dreci“e that %®ointral Govarmiidm 2rllyoe s
b2lanzina t= Grou-: 'A!' 'E! ICY sp 'Y wo.rking in varicus e)uzsfic
citiss ~h” unclassifiad ~lacos Nl Eo-ontitdod 40 oy sty
in licu of Fent Froo Accwiodatisn 3 undors~ o '
e = — T :
(i) Anount char-ed as licance for Gaveornremtacernradation o
as fixed in teri:s- of Minictry of Urban Dovalorat
(Ditoctorate of Estata)'s above minti-nod O deted

7.0.1987 and

(ii)House Rent Allowsnce ~drissible tn curras nding

¢n~toyessPin that classifie ! city/unclassifia“ blace'-

in torpst of Sar- is Minisiry's O.k. h3.11013/2/
- 86-E~11(B) dzta”<23.9;l9sb fxr contral Governrgnt
emploxees’beled:in?~ 7 Grougs 'B' 'C' ond 'DY ond odera
1 of- Ouk.No. 11033/2/3€-E.11(B) drtc ' 19\2787 for °
.. Cantr-1 Governmant ernloyzee belnnging o Grouz -A, -
2. Other terrs andconditi~hs for 2°:issikklity of cum-parsotin in
lizu ~f rint free accrrnaation in“icat22 in this Finistry's offica

I'smer-n?ur Catz 19.2.27 and 22,%.37 rorcin the saies

3. Thesz or2ers shall t-ko 2f75ct Zrom 1.7.87.
4+ So far as narsons serving in th: Indian Audk and Accounts Nosts,

are concerna2d, thase orders issue aftar cnsultatin with contr-liaz
and Auditer General of Indi-,

. . Sd/-,..N. Sinha

tkt /< . Dircetx
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' G c';"'*‘r' thar el il ""'"" it 'T 2 ! s "'-'3»9\\0

7 of’f&ih.mry*af I:‘invnca (Dcpc.mmnt AEs ExpcndZLvMG) 0“ ND 200“/9/ ff' ‘\‘,ra, YR
m“ocd ‘25 8op 86 rocs,.ﬁ,mr‘ -Grent of” Spooy‘l O:xnp'l*\er'tory (Rcma‘bo Iaonl iy /),
&i.lqua.zw 15! Gantrel- (‘mamcnt ‘employeca pact” m Noao,lc.nd roceiqu undor,

"HQ'—;‘E Gox,,-, ,(‘/o 59, &304 ott,cr l ;121\',1 /6/&5‘.(}1_"117( e

SRR !(’7':"""{‘85\"{ L K- “ﬁ _A:
okt o SEaL CRPRIBNILT ARI0TE 1G0T, TLQHGE L
<) QM&L&Q& E.Li WL&W’J&RJLM:’ N ,’m K3y

o \v y " f"’ 7"'." "3"11'{ ek .b.f'(-‘"- . 3‘ hid -Z‘

~\~l ',

i s
e, Bt ;

‘ 'J.‘hc u;mcrsigmcd ia directcu to st‘y ‘thet coniequcn‘or'u{ ciqia"\s teknrbthy
*the! G.,wu oG, on tbc rec:)zrmcndrt Jonpiof’ t.hc ‘Favrth Poy 700 \,u;i.:sian‘-i.n reﬂam o)
b groat ok Specic:l Campznsatory ! (Fem:)tc Tocel® - Allowr.nce 13, Centrel ‘Gavers
':-nmant coployees posted in, Hegelend, ‘vide’ Rcsolua,mn M5 14(1 )/IG/sS‘ debed s
Y 13.0.86, acuchin. ‘of! ‘tha proeidm\t i3 horehy convcycd, ‘in:Fupe rsession:, of .p ,.11,.;'
'.'lz-thc cxi:sruw(, orders on' the subject, (t5 the’ grmt af Speeiel: "‘ompcnsptary\. 1ha
F ‘Iocelity) 8ldowcned to, Gcnt“,]_ Covcmncnt anloyee. lx)st.cc‘i;j.n cggl:md
“i‘:;ani.n\, rcviscd rz\tcs L ) : o : SIS

K "f":--if ' 'Rgtc:of thc apcc.w.l Da_’mpman,ary r.ll:)v

pcrmnt,h U Tt SRR PPN
‘{Bzu,ic I‘:z;“ b’*lau s, xoo/~~ S BN e 11
“Tesle Poy.oftds 950/-"&- c‘l‘ovc Lt tf‘lad £ 1500’ S A
‘Besic pry “of 15 150)/-& rbova but below g £00. /m' HEEEFR RO
.. ¢ Fepdo. pey of 8 2000/-% clove tub bclw 15()0{)/... C

¢ - '. !
AN

R

‘ prio pry af d, \'OOO/- -ebove. o

t,T-ThcsL omcr trke offcct. fI'J.A 01 10,36, For M(. pcri:)a fr,)m 01.1 1946
."130,9,86, .the chove ilowence.will be drovn rt toiu istmb rctcs on’ the
: -'nat»i;xal pry 1n thc pxt-r;vi:;cq sug,c., e /,. RN

B Pcy morns pry Jn t.hc ‘reviaad scc.lcs of pey j_. n,aauccd uﬂdcr ‘tha’ GCS(R 1?,
& hwgg,’m% "' 1n- the - casc “of ftkgse who' retpin e _dsbingisccle, of Peys b

T uls;tm.lmc, ‘besidds Pay; infthe! pm_reviscd scr 0 off pcy,‘>cppmprirtc Aeine
‘:'nll:)-fmce,’mu- tisnel l) £, dez-.rncss pLys” m.imc Lu end -interim: Tolief: th("f(’.}nwn iy
et ithe Tetas résults: ‘4n & bss 53 e cmplyycc, who hesbeen’ con'binuquaxy drm,ing
the/rlldvenca from o dete prisr to'1.16.1936 the emoudt drewd! by h*mrimndjf.’.bn;\.s""
orior o thot drte will be protocted ) )by frectin the difference tbetwoenit! 157
" ellowrnes: 807 “drevmond thot ‘cinissible’ab the'sevised: rctc t‘ﬂ pcrso,nrl VI s
™a" pwmclvi.m 411" rontinue ti11-the. empl'\yca rt'mvm 'pasi~din; thc smai"‘.""f,
.rcr’ﬁan um L&.CJI.‘\CS OL‘Q,J Lle La hibhcr c,aunt ‘edthir on- pronwtian ari

\3:)\

" ok o
" \ Ayt \fw“/‘ :

lbbgt ».,f x’t,y,mu.ne Y8, dcl,lm.d M}dog ﬂ\, Q(’A) (c) (1.)

.,\“

W

u ELRKE




KB

he - /’.'. /b,'./ Iy /"/.’,'//', fad '."
. S }
% R B Teoe= .2 Py ‘
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. - ' Co, Cong M
4, The Centrel Covernment amployces in receipt of Speeirl Compensebory - .77 -
t11owcnce wder these orders will mot te entitled ¢ oonipssite- Hi1Y1 -~y f>’.;:5‘
Compensrtory kllowence in rddition, Hywever, where tue Hi11 Camp,(m.sct:)‘;yx S
L11owrnce or eny other Compenactary Ell-owence edminnitle 4n myre hemaefloinl Yo
the seme mey e fllowed in Yicu of the Specirl Cm;ﬁnsgtsry Mlowenee, © S

. . ) . ’ : /\ E

5. The Speeinl Compensatory £llowgnee si1) be reruleted during lecve sy s
joinins timc nd suspemsion in the seme mennCr o8 City Compensctory -£11owrnce
under this Ministry"s office Memorendum th 2(37 )~EII(B)/64F drted the 27th - -
November, 1965 s emended {rom time o time, ' ' AR

\

< . ) f

6. These srders will cpply b9, civilirn employees of the Centrel Govermehts
" balonains to Groups "B! “CT end 'DY only, The orders will clso epply bo - niv
Grpups- 'BP€'& ‘D' clvilim amployccs peid £rom the Defence Services™.-* 7% %
Estimetes. In rejerd ty tmed Foroes Pergonnel ond Redlwey employcés sepa-
rete ardera will e issucd by the Ministry of Defance cnd Depertwment of
"".Redlveys respectively. - . - i L

[

7. . In their cpplicatisn to the 'stoff of Indien tudit ond Accormte Deprrte | © v
ments, these srdcrs issuc 4n onsulstetisn with Compteoller &.duditor . R
Ganarnl Hf Tndir, '

Q. Hindi version of the srder is ctteched.

, |
e e . f'i,v‘ B . :
LI - S '
Y | Sq/~rm i 2 X SRR
| S (BP Verme ) R
Joint Secrctery £ the Government of Indin
- . ’ . n o ' t N A """j'\'. L
| o : ' . e ik s Y AN L
£11 Ministries, Dupertrenta of the Sovt »f Indir Fte. Ly
-, . . . . . . ) t»"‘:?'..' )
o . ‘ - ;! ."J '
349 B0 B R
t i II
[ {
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CONGCESSIONS TO hv hNCF_CIVILIANS
m{nqlgﬂ;Y'DETINE,F '

AN M) ) /R3S
S copy of Govt ‘ot India, Min of Def letter No b/37269
(&)/165/U (Uc‘ R

/AG/PS 3
%rYf €2) -dateq 31 Jan 95 3¢ fad herewith for your - .
nﬁo and neneacl“ -act*nJ vlease,. ‘ '

de “swn—«f

(D!Obhr\l)

()J or )
DAAG .
Lfor COs

- o e L,

RPN

-y e
1

‘Lop

- NS
i am dqte nofed to‘refor to para 13 of Govt letter

wB(d)/D(k V/>~vvices) dated 13.1,199%
' uhe Pre°1ucnt 1o thé fo2 lowin
CLViLidPQ in' tne ne

No 37269/ac/
and to cottvey the Janetion of
g Field oervices Concnssions to

Defence
ewly defined rielg: Abeds and Modilied Ileld: Arong:
mas duiincd ‘in the:above m“ntioned letier o= '
. ﬂ’-".x e

-fﬁ(i)u, Defcnoa nyilian employeesg serving in‘the hewly defined
#1inFleld. Areag Wil continue to be extended the ;°0ncesslons ‘
i.,.enumera+$d(1n ?rnexure"C' 1o Govt-letter Ny ! A/ 25347 1:/Ps. 3

'97-2 Pa

2 Y erv1rvu) dated 25, 1, 1964, Dcicnpe Civilian
. PhglOYG“S sch¢ngu«n Newly d

¢fined Modifled Tiecld Areas will
}eon tinuaito bb*oxtenqed the concessiong enumerat§d in Appx B *j
%. 40" Covi letterkNO“A/J)761/AC/“°’(b)/1

, u/h/ ﬁy/uerw¢res)
q.“ga ed cnd Mar"h 1968,
. AT ‘ .
;3*{215 : In add«tiﬂn to abovae, the Lﬁfence L;vili Lf\ems. At
‘,~:~PIV1“8 in the. nevly:dafin.; Field 1d Areay aad Hodifﬁed 'ield ToHLE
© L ALEAS WAL be:Gntiileg tg buysent of Speeinl ColpERRngory < S
' (ngoie Lunnli%y ,Allowancﬁ cild other aliowuncn- 28 agnissila. '
“ DO ARG ( : péritlic. exlating Jngj;umtgpn Lsaued

by”fhia Mip4rtrj Irom time 1o time, -

D '!
(/\ .

l..

o
x W‘

o
£
5
o
D
el
“,‘
4

o

.4

< H

:.

';:

&

T, ) :
2,*5 thbO oxdczo wtll comc into Iurcc wet

“Thig in“heﬁ wjth the. <ongurrence of*Finence. hLvieign_of this
an v‘do their Ug No,)(1)/GgwAF(1A-PA) dated 9,1 1995

} I

C ’ N : Yourg: 1a¢1hfully,
P v i Sd/- x. x X. X x
: ?f ' eﬁ". ‘ : (L.t lluanga)
R, ”nd&r Secrotar, o, the Govt, of Injia
o v 4 W LI
W / “,-.. . ‘:,‘_: '-,,.‘ :‘7'-':‘7' .
b \ RIS - -
;'ﬁf S
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///'2 QFETCE OF THE C.D. %, _UDAYAL VILAR, 1AL, G AT T-17
/ ._I-. paIt.I-OO. NOl :-‘1 D’]L‘Jd 90_::)-.;‘.9_‘:)-0

Ly
¥ Sub:-  Field Servic. Concessicns to Defence Civilians
serving in t.. newly dafined ricld Arcas.
PR S NN -
B Sovt. of Tadia, Ministry of Do7once Mow Delhi lottoer
:  Nos.B/37269/4G/rs3(a)/165/5/(p~ )/52ervices) dated 31.1.95 and
B/37260/N3/PS3(a)/730/D(Pny/S¢rvic:s) dated 17.4,95 nra
roproduced bolow for inf.rinziion rn.. neegdssary action.,
3 Ploas: acknowledye roceint,
% No.pay/01/ X . - ' S5r.%.0. (Pay)
= Datear Sc/C Gy

Distributiongs-
a) All sgb—offices - AS per stundard List.
B). "All soction 1n pL.O,

ii c) Spare L\ . | /\//,
;'3 N : ' . SI‘. .:'xO.@PaY)

T e e s e e e e e ot e . e mem ew . em s e ma e em -

I am'dir:cted to r.’or to para 13 cf Covi. lettor No.37269/N}/~
PS3(a)/D(Puy/Sorvicos) dated 13,1,1994 and tr convey tho
sanction of the Preosident to the folloving Ficeld Service
"4 concessions to Defence Civilians in the nevily dofined Fiedd
v+ Areas and Medifiod Fioeld ‘roar as aefined in the above imentinnad
#+ lottors..

v///(Z) Defence Cyvalian 2PLOYyCes sexving in the newl
;' dofinod Fiold Aras will continue to »He extendes thoe
concessions cnumzrate d in Aanexure 'C!' to Govt.leitor
ND.A/02584/«G/P53(d)/ov-s/u(pay)sQrvicUs) dated 25.1.19064
Defence Civilian awployeos s2rving in newly defined
Modificd Fiold xuprnygsxx \rcas viill continue to be extended
the concussions a2niacrated in Appendix 'B' to Govt.lottor
No.A/25761/AG/P53(b)/146—3/2/D(Pay/Scrvicos) dated 2nd
March, 1968, '

K —
S (11) In addition to above, tho idefence Civilian cmployoos -
; servin; “in tho nevily definod Fi-Ld Arca s and lindifiod

Field Arcas will be ontitled to payient of spocial
compensatory (Reiaote locality) Allowance ond other
alloscacos 55 o0 diasinl o 0 Defence ivii.ans 25 ot thic
ONLsTING Lnstrucidon.g Lot o by R oty Cr oy L
Lo L, A

*f 2. Trese orders wilt. coic inte for se Wolo b It Anril, 935,

3. This lgsuos vilh thoe concurrencoe ol Tinance D Vision‘of
UorsTicolstlry vide thiir 40O F2uD(1)/85A0( 14=PA) dated

e : (}. ’. 1\/\.’1)- .

PR . ‘ S(l/—-

] _ e&. (L.T. Tluanga)

UnGuer Secretary to tho Goverment

]bﬁva?f , of 1,din.
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RESTRICTED

7 ' : © No.B/37259/G/Ps3(a)/730/0(Pay/3ervics
o . : Govarnm:nt of Indiy L

e - A ' irinistry of D.fonce e

’ Mow Delhi,the 17th eril, 1995, &

] t

CORRIGENDU; ¢

, The followin 'wrnimunt,is racls tc,thlé,ﬁinistry"s
letter Mo.3/37262/°G/PS3(2)/195/D(P y/Sorvices) dated i
21.1.1995, rogarding Fi..ld Ssrvics Conc-ssions to Noefence
Civilians ssrving in tho acwly doding Tield Aprasie :

Parxa 1(13) may e Joloted and substituted as under .

rites g

T

sk 7 UThe Defenc. Cavilitn wpiayszs, sorving in tha -
o ac.ily defined modificd Fiold srcas,will continuc

fit ¥ ] to be :ntitlod to the Syvcr: L 'Zunpansatory (Remote
o (‘Locwlity) A\llowance and othior allowancoes as odmissisl .
A . to Defence Civi'iars; as hit'ertoforc,under vxisting
instructions is.ued by this ;,inistry from timz tn tino.
HoWever, in respoct of Pefunce Civilians: employed
in the nawly defined Fi»ld Areas;soecial commensatory:
ﬂ (Remote Locality) All:uznce 2n. other allowanccs ars
{| not concurrsntly adinissible alonguith Field Sorvicss -
i 24 This corrigonduim issuzs with tha concurr:nce of the
o Financo Division/AG Gf this jjnastyy viio thair 1.D.110.388/,
dated 35.41.1995, R L o
o vy fal hfully
D )
® ’ (L.T.Tluanga) v C
; Under Sece. tary to the fiwvtisf India
W . o Tekes 3012739) I
2 ::} ’ ’ N + ’ . v \ *
i To ‘ . S
g : The Chief of the' \rmy Staif SR
N«.‘W D\_.lhi ’.' o
- Copy. ton. ,
s per list attached.
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No 37269/AG/#S 3(a)/90/D(Pay/Sorvices)
Governmsnt of In‘dia
Ministry of Dafenco
“ew Delhi ~ 110 011

o

Dated the 13th January 1994

‘The Chief of the Army Satff

Sub 3 Field Service Concessions to Army Personnel
Imclementation ¢f the recommendation of the
4th Central i*ay Comnission,

Sir,

‘

I am directed to say that the 4th Central Pay Commission

ik in Para 26,98 of their deport, has recommended that the

| existin classification of aress for the grant of field service
oot COncessggns and the concessions admissible in field areas to

g Arwed Forces personnel should be revelowed by the Govt, The
i structure of fleld sorvice concessions has since beon reviewac,
i I am directed to convey @xzxiskansxhaxxrinea tho sanCtion cf the
4l President to implementation of the followina decisions taken in
8 this regard in so fare as the offrs and Personnel below of ficer

i rank of army ( 4n:luding arey postal servico)

2,1 Classificatica of Areas. At present field areas are
elassitfled into ithree types, 1nely, Full Field, “Yodified Fiould
and Improved Modifled iie1d Areas, The areas in which field
servica Concessions are admissible havo been Ie-defined,

Hereafler, fleld arcas Wwill be classified ag Field ireas and
Modified Field areas only, ' R

e e
TP

. e
2.2 Pre-roquisites fir Classi.ying an area as Fleld Area na4
Modified riald area will 02 as follows .

TN TED St S

Field Area, Fleld Area i an area where
eployed near the borders ¢
, whore imminence of hostilities and assoclated risk of 1ife
N exlsts, Troops in such areas are located for Ieasons of -

coerational considorationg alone and ars not living in
Cantonments, . '

troops are .

Modifled ffeld Area, Nedifiod Field ares

troops are deploved in susport of Combat echelons/Lroops -
“in an operational Supgort role, Degree of operational

t:adiness ig slilghtly lower than that in Field Area,
- -~ Though sustainsd survei ance continuos.;_

is an area vhere

2.3 The detalls o€ newly definag Filed Areas 3

Areas are contained in Appendices A%l respectively,

2.4 Alternation, 4f any, the Field/iodified Areas will Lbe
notified py the-Goverament of India from time to tire,
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2,8 Arcas classified’as fleld areas and lodified;Field Areas.

-Will be reviewed every three-years.»’The review process wi}) -
Commence one year in advance of the Completion of three yoars,
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Fleld arcas and modified field aroas will be eligible to the

grant of compensatory field areas allowance and comgensatogy -
modified area allowance, Lispactively,

iy
3.1 Coticessions,~ Monetary Allowance, Pers.nnel serving in -

i .

3.2 The ratos of'thq dllowances are given below -

ST T “Tank; . o0 of Comyeh TateTy  Tale 5T
fleld area allowance Compensatory
' ' modified
filed area
allce
$§ ' In Rg P In Rs O}
B Te Lt Col & above , 975 375
T 2. Lt Col(Ts) & Ma j 895 3%0
' 3. Captain 820 | 325 ‘
C 4 2 Lt/Lt ‘ . - 780 300° -
f 8. JCOs includigg Hony 650 225
L. Comnisfonod Offrs L
© 6.  Havildar - U asor 179
7. Sep/wk.includinq } 375 '

. 150
" 8rstwhile NCs. (E) .

—— T bt . .

- et

)
3.3 The conditions, Governing the

. _ grant of Compensatory fijed:-
Area 3llce .nd modIfied fio)g area allce in the case of Offrg
Will be ag followsg PR

Admissibilit¥ of Comensatory field area allee and
R Compensatory modi 1ed field area allce wi]} Commence from the
» date on wilch an Offr arrives in figiq area/modified field area
- on being posted to a unit/formation field area subject to the -
following @xCeptions ;- : : '

3
Q.
e
-
;.i.
©
[ad
Fn
“—h
]
s
=2
ju
h
<

owing 'circum- .*
’ . | comensatory fiald ares all.wance/
. Comaensqtory modltied field area a

llowance
(1) roxr & piximum periog of_15 days ¢.
s A XImUn peri 2t 1 XS

)
(a) When placed gn the sick lsit?prOV1n+ﬁ that
late

ly on the 2Xuiry of the P2riod on the sici
1ist, ho returns to an ares;

A at wiich the Allowances is
admissible.‘ C

(L)  When On Caussd leave

S ! '
5 T {c) While oq transit trop one fie)d area/inodi fied
ﬁi t tield ares to Another,
,, 1
.‘(r Contd..003/~
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'(ii) For a maximum gexid of 3 months, while on temporay?}
duty subject to the fulfliment of the .ollowing conditions -
1

(a) The officer continues to be borne cn the strength
of the Unit/Formation in the vield/modified figld area;

(b) The officer in the ocdinary course returns to

duty to 2 maxx rield/mcdified field area (not necessary/
the one' from which he went) on termination of the -
temporary duty, o

:

(¢) THe perivd of av.nce is sgent wholly on auty,.- .-

.

+
o,
&

%ﬁ NOTE-: Compenéatofy field area allowance/compansatory ‘
i% modified field area allowance will not be admi-
gﬁ ; sible to officers holding posts elsewhere who

’ + proceed on tempo.ary duty from field/modified

i fleld area, '

o 3.3,2. Comesnsatory field area allownces/compensatory «odified
fleld area allowantes will not e admi.ssible in the following

chircumstances gw

(a) Vhen an officer ig absent from the filed areaémodified
fleld ..sa on Ann.al lesve or sick leave or any other leave .
Exgept casua) leave,. , . e ! S

- : R U o T
(b) hen an officer from 4 peace area it especially R
appointed to officiate in a vacancy of less than 3 months: -+
duration if the ermanent 1ncUmben¥ continues tec draw the
congensatery field area allces/compensatory modifigs fleld
areéa allces underxr the excertions mentioned above,

NOTE : Compensatsry field area allce/compensatory modified‘<
€geld area allces will not be adalssihle 1q addition

allce, farmyfn forelgn allce,
Compensatory daily allce for s rving ex-India,

3.4 The coditions for the drawsl of comoensarkyr tory field
area allce and modified fleld ares allce in the casa of
JCOs/OR including NCs(S) will e the sanc as givea in fara 1

Of annexure A to this dinistry's leptes No A/02384/AG/PS3(a
97~5/D(Pay/services) d:ted 25-1-64 as amendeé.‘ /AG/Fs3(a)/

%dmig§ibi;itz. Thess rates of allowances will w admissible
0 -

1

(a) Forsonnol Serving in Uutaahments,

Units and fwmns 4n
areas montionec in Appendices A & B,

[}
\

(b) ©Dersonnel of Jefenc: Szcurity Corps 2a0loved with Unit

Whose perscnnel are eligible for the grgnt of those
Concessions,

4,2 Lists of Fmns/Units which aie in flo)qg arca of modified

~wu o fleld area and arae eligibtle to filald sorvice ¢onsassions will be
notified by che Corps Comnander to PACSs coancernad quarterly ie
fof. the QF May, Aug Mov and Yeb Gvery year by the 15th of the
month subsequent to the Closc of the qaurter,

h'.A: Iy .l CO f td ¢ o 0 4/"“
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4,3 Qther concessions : “ther Concesslons in king at prasaeat
admissible in full field areas as per detalils given in Annexure
A to the Ministry's letter No A/02584/As/ps3(a)/97/s/Dgpay/
Services) dated 25-1-64, as amended w.ll continues to Dpe
admissible in the nawly defined field areas as glven in Appx

A Lo this letter, Similarly, the concessions admissible in
Modlfied field areas a- per d2tails given in Avoendix A to

this Ministry's Jletter No A/25761 /MG B53(b)/146-5/2/0(pay/
Sarvicos) dated 2.4,68 a; arenazd will be admlssidle in the
modified field areas as per ajjendix 3 to this 1stler,

5. Thrae allowances will, howaveu, .ot pe adulssivle to g-

(a) 5tatic formations/Units ¢g. Mlbitary farms, MRS, . -1+
Recruiting Office, Tralning Cantres g tstablishenents,

(b) NCC Jlrectorates and 'Ynits,

(¢) TA Units unless emoodied,

. £

(d) decord Orfices ani silnilar Establishements. ‘:

- 5.1 High altiﬁude/UnconJggiql_Qlimgtg_Allowance, Personnel

53rving in Field areas whicr, ara Eituatsa“éf‘ﬁﬂﬂsight of 9000ft
and above including untongenial climate areas below hoight of @
, 9000 £t will be entitled to High Altitude/.Incongental climate
‘- allowance, A lower rate would be applicable for areas ik with
an alf;itude of 9009 £t to 15,000 ft and higher rats for areas
abrve 13,000 £t (oxcludidy Siachen). The cetails »f these
areas a.e given in Ap x C. T.2 rates of Higyh Altitude/Uncon~
g¢nclal elamate allce are glven as under g—

N Rank Cat=1(Height fTom - Jat 11 ((ieTghts
| ,’ 9000 ft to 15500 ft above D000 ft
: - incl uacongenial (excl.iinqg
f Climate arzas u2low slachan)

. L heights ¢i 9000 it
; . i L
" 1. Lt Col & apove 109 600

2, Lt %ol (TS) & ida | 350 | 525

3, Cajptain : 239 375
© 4. 2Lt/Lt , %28 200 . % 300 ‘
© 5. JCus inel Hony 180 27¢
i - Commisloned ¢ffrs
£ 0, Hevildar 140 210
* 7.  Sep/Nk Including 100 150
f erstwhile NC(E)

: {

5.2 Hiagh Altitude /Unconqental climate
adimissible in 2ddition to the
; and other Concessions in kind

allowance vill he
Comp:ensatory field area allce

CO‘]td' L XY .5/“
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A 2 3T € Lians raing the grant of high altitude/
6ngggiait2ffmg%2dg}igxan 3V§s“g23en ingthis Ministry'§ letter
0 ¥,09/3/15/D(Pay/Services) Jated 28,2,76, as amended will con-
ftinue to bn apnlicable,

6,1, Siachan Allowance, Personnsl serviig In 5ischen Glaciar area

'¥ will be el1gible to Ih> graat of Siachen allowance a+t tle Tollowing -
enhanced ratvs je ,'

PO

a3 o rnlayg grant of 3lachon
allowance as containad in this Ministzy

s letter No t(2)/91/p (Ddy/
-y Sorvices) dated 01 May 91 will continue to be asnlicable

T Tt Consuguential Effects ¢ 0fTrs/JCOs

4 (a) Oxiicers . - B.1,200/- pu

a4 ; ’ .

‘, (b) Jcos/on So= e, 800/~ oy .
‘Eﬁ 6,2, -Siachen allowances will Ho admissiblo 4in addition ta comrensae
Y tory field area allowances but not with high altidude Uncongenial

43 cldmate allowance, Other conditico

J/OR who have been allowed .
to fetain Tanily accommodation at the last duty station as on the a -

: date of 1ssu: of thees orders and who on issue of these orders will

v Cease to ge entitled to retain such accommodation may continue to
retain the accommodation £ill such time ss married accomnodation at

the present duly station 1s made Available, Altirnatively, their

familios may be allowed to move to a selected place or residence/
home at Governmwent expense,

1€ they so choose, in accordaice with
existing insiructions,

~3 7424 Personnel of formations/Units who wil] not be eliaible to |
v the grant of field service ctoncessions, consecuunt uvon the formaw
tion/Unit being outsiie-the newly cSefinad concessional areas will
be go vernad Py normal conditions aralicable in peage Ar2a for allv'
purposes, . .

Concessions ¢on Attachmant

(a) Individuals/netach“;nts'from fmn/Units not served by
thase orders byt who are attached ror onerstional purposes to .
forwations or XX units Araviing . ithe fleld Service cenecessions
will if the attachment {5 fap less than two wellis, be entitled
%o th> coacessions at cren ot adidssible undsr para 6 of
Annexuce A to this Hinistry's letter No gb2584/AG/PS3(a)/97—8/
SED (Day/Servicns) dt 25,1,64 asg amondei. ' . .

(b) 1f the attachment 1s for twe waeks ‘or more, the allce

ie; Compensatory fiold aros “1lcu Componsatory mydified fd

area allce under these ord:l . as alse the concessions as

applicable as por orders referred tu in para 8 (a) above be
admisczible, .

. .J(c) No cash TA/DA will ve adm

901, Date of Effect These orders will come inte force with effect
from 1st Aprii 1557,
;

issivle 1n eithsar case,

14
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Consequent upcn the conminy into torce of the revise

TS, theqfolloulng monuetary allowanc ‘s il stand +1thdrawn
164:.93 except in cases reterred ig in ara 11,2, below je

(a) Specisl adhoe allowsnc. of Fso 70/-0" admissible for
otficeds,

(b)  Suparaticn ~llowance of 3, 140/~ P4 admissible for
Offrs,

(c) Speclal - comyansatory (fi01ld) allowance ranging from
Y Bo 53 to B, 23 M adalssipls for JCOs/OR 1acl WC(E),
fﬂv 1c, .QQECIa& cormensator %Q%;moto Locality) a)llowance, This
‘ allce JhNICh ™ Is at orensnt™a missi~l  In modi8Ied Tis1d areas/

- peace ar-as on the civilian paticzre 441 nLso stawi withdrawn
I but 47 1si Feb 19y4,

WL

e 11,1, Adjustments Trne allc s . attened 4. para v,2 abpve
Y drawn L, the indiviouais coacoraed aftar 14 Anrii, 1093 wil)
E be adjusted against the conpensatory field area a.lce and

'ﬂq coms nziatory modifi.d fjia2lJ araa allce, if sdmlssionl ., undar
s these orders, ' :

4

11,2, here, however, an i12ividual has become disentitled to
any monetary allce Conseyuent upon change in the classification

e of ar-a, no LéCovuly will be made of the monetary allce already

avallzd af by aa indl unde? s axisting ord:zrs, usto the, date
of lssue of [this letier, .. - N -

12, The existirg orders on the susjeut of F121d service
concessinnsg will stand indlficd to the extend indigated above,

CUNCeS8ions to L. admics

Thie iesibla to d2¥ence clvilians

e 5¢aving in tho aeqly -Jefi;.d -l areas woll ve et fied
O separatoly, a '
Y4 : )
o T4,  Sultable adminstrative Lnetreetions forp impliuwntaticn.of
i these ordars wili e Lssucd & (4 Ly Hors, G 2oas (Vtation
7 aith Ciina,
AT
i 14, Trus dssues with 4 .. Loncul e ce of “inance Divislan
©oos this Ainistry'e vide sl UG No (1) /85-AG(8<PA) dated
12,1, 94, ‘ - ' .
REERE th
. Yiars faithfully, "1 -
‘ : 56/= % x x x x ¥ «x o
, (LA Khan) oo

(Under Secy to the Govt of India)
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Appendix 'A! to Govt of India
Minlstry of Defence letter No _
37269/AG/PS 3(a)/90/D(Pay/Services)
dated 13 Jan 94

(Refers to Para 2,3)

LIST OF FIELD AREAS

1.
S
> ‘,’/1-\:5
Rt
;?'-'4’;
R
ER
]
K
5
A
i
-?'...'z'
A
v.hﬁ.
R
Y
B
s
COH
o3 2 .
4y
A
v,
y
A .
.'z,.'f."f
' "v:,
Yo
“
s
sb
4,

EASTERAN COMMAND

(a) Arunachal Pradesh

() Tirap and Changlang Districts,

(11) All areas Noxrth of line joining point 4448 in

LZ 4179-Nukme Dong MS 3272-Sepla MT 2969-Palin Mo

9213 Dapaxijo NR 3841 Along NL-1273-Hunl$ NM 0170
+ Tawaken M[ 8136~Cha.upai Bun NM 8814 all,inclusive,

vAB) Manipur and Nagaland States,

(¢) sSikkim 3 All arzas North and NE of line joining Phalut
LV 47 ezlng LV 7059-Mangkha LV 6160~Penlang La LW 0666
Rungli LW 1448-BP 1 in LW ..453 on Indo~Bhutan lorder - all
&nclusive, '

WESTERN COMAAND

. B :
Himachal Pradesh 1 All arcas East of line joining Umasila

NV 3951 Udalpur NY 8663 Manl Karan SB 2300 — Pir Parbati

Pass TA 1439 « Taranda TA 233% - Barasua Pass TA 8801 all
inclusive, :

-

@unixz)x CENTRAL COMMAND

Uttar Pradesh t+ All area North and NE of liny joining
Barasua Pass Gangnani TG 1362- Govind Chat TG 0937~Tapaevan
TH-1822~Munsiari TH 8987-Relagad TO 2466 all inclusive,

HORTHERN_COMMAND ‘

(a) Ladakh Sector s Areas North and East of line Joining
Zo jila MU 3038 Baralachala NE 6672 along the great l{ima)a-
yan Range all inclusive,

(L) Valley Sector ¢ All areas west of.line Joining poinf
1556 dn ¥ 5470 Gulmary (4T 3105 Naushara MY 310% Rn Ringapat:
MI 2133 Handwara MT 2043 Laingyal MT 2339 Point- 8405 in NG -

4365 North of line Jodning point 8403 Bunakut MT 5453 Razan
NW 2239 Zo3ila all inclusive, .

() Jemau-Rjourd Sector : ALl areas west of line joining
Tip of Chlcken Néck RD 7073 Canel Junction BD 6364 Mawa
Brahmana MY 3854 Point 1536 in 5470 all incdusive, -

.oilito...w.td
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Apoendix b

LILDT OF G IF T FLolD AREAS

SCUT G A AESTERN COilAND

(a) Rajasthan and Punijab : Areas West oif line joining - ... . |
Jassal, Barmer, Jaisalmer, Pokharan, Udasar, iahajan, =~ * .
Rznes, Suratgarh, Lalgarh, Jattan, AbLohar, Govindgarh, =

o Fazilka, Jandiala Guru, Moga, Dholewal, Beas, tir Sarangwal,

f Hussainiwala, Dera Baba Nanak, Laisain 3ulge upto the ' -

! Ibt2rnatlonal Border all inclusive, ’ T e e

(b) ﬂgriénq : Satrod (Nissar)

{¢) Himachal Pradzsh : Aress orth of linme joining S
Narkhanda, Keylong upto field arca line/high altitude line,

Ko ' |
4 ’

) EASTERN COMMAND

(a) Assam and Arunachal Pradesh

y ' (1) Cachar and North Cachar Dists of Assam - -
s . including Silchar, o o .

V‘ﬁ P . . . LI - . . ¢ : R * » - . v “ s i .
iz - - (11) All arxvas of Arunachal Pradesh'and Assam North '~
3 of River Bramaputra less Tejpur, Iidsamerl and field.

ﬁ areas,
/3 .

i (b) State of Mitoram and Tripura;‘

? | - (c) Sikkim and West Bengal 1 Areas Northwards‘ofrline..-‘ .
. joining Sevoke LV 9132 3urdong LV 9850 Sherwani LV 9453 . - s
%; Bagrakot LW 0113 Damdim LW 1109 New Mal Hasimara QB 7894 ' .
e ‘Ganga Ram Tea Estatz QA 1377 upto the High altitude line/

gg tfield area line/lnternational‘bordug_all inclusive, . ., ,

3 CENTRAL COMMAND | ‘

” * Areas North-of line joining Uttarkashi, Karan Prayag, ,

3 fiauchar, Joshimath, Chamcli, Rudra Prayag, Askote, Charamagad,

. Dharchula, Kasaulil and Nazondra Nagar upto International Border

3 all jnclusive, : !

£ NORTHERN COMMAND ¥

Sy
ER W

(a) Valley Sector : Areas West of line jolning Pattan,
Baramulla, Kupwara, Drugmula, 7anges, ifankes, Bunyar,
Pantha Chowk, Khanabal, Anantnag, Khundru and Khru upto
the exlsting High Altitude line all inclusive,

(b) Jamuu Reqilon : Arcas West of lins joining CP 19°
Brahmana-dl-Barf, Jindra, Dhansal, Katra, Sanjhi Chatt,

, Batote, Iatnl Top, Ramban and Banihal upto the existing
: High altitude line all inclusive

o

C 80000 re oo
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Ayuéndix 1IC! to Govt of Tndia
Min of Def letter No 37269/AG/PS3
(a)/90/D (Pay/Services) dt 13 -Jan94

(Refers &0 para H,1)

LIST OF HIGH ALTITUDE (UNCONGEHIAL CLIMATE) AREA

1. JAMIA AMD KASHMIR —~ Axea alonyg the following line veyondie

Ceasc Fire Line Nullah crossing 1N 2180 SOUTH along '
Nullah to HALA junc Nil 1969 SOUTH along Nullah to NICHINAI BAR
NI 2048 SOUTH EAST along KASHMIR/LAUAKH boundary passing through
heights 17573 (NN 73) 19590 (tM 722) 19830 (NN 91) 17672 (NN 80)
FARIABAD (No 10) SOUTH CAST along.koundary to GR NT 2490 SOUTH
along woundary to point 21570 (NT 2400) again along boundary _
to GR NT 2758 EAST AND MORTH EAST along boundary to 38 NT 4269. -
SOUTH LAST along kouncary to HAGSHULA (NT %662) SOUTH EAST
along boundary to UMASILA (MT 6850) SOUTH and SOUTH EAST along:
boundary to KANGLA JOT (NT 9429) KAZALWAN CUREZ REGTION, RING. -
PAIN ANC RING BALA REGION, . TITHWAL AND TAMNGIUHAR B<GION AND  © o
DODA, , - o

2,  HIMACHAL PRADESH : Arca along the following line and
beyond 3= ° : ' . .

Along foot path and then nullah to point 1238C (MZ 0891) " -
along MIYAR nullah to.its junction with CHENAR at NY 8663)
LUTH EAST along R CHENAH to KHOKEAR (Nz 43) to RAHLA

(Nz 47) and straight line to MANI KARAN (SE 6486) along
TinuxpuxxkMAXRIRGIxGeWER PARBATI R TO VIR PARBATI,

3, UTTAR PRAUESH :  Area alonq the follow s an ;
beyong, BARSAU pass (9448752 point 90370'(34éggo%iﬂéazgg R
713852) KEDARMATI (TG 5555 GATRINATH (TG 9053) wA™.. KE6H.. AR £¥H
TH 973°§ (excluding town linmits) to JUBACHAR (T 3529) KALANKA .

TH 5028) MILAM (TH 7423) SELA (10 2593) CHF TYALGKI (10 4994)
and area above 9000 ft ipn the -desiqnated field areas in Axpx TAY,

¢

|

' 4s  NEFA t Area along th

+

) followinq line and beydnd z;,‘

P()int 146 OO (MS | 288'1 ) té ""-:I.\r"': ”ZO!\F |\1(~ ?888 !A'\T { . R
-~ - . , ) . Lo n tyJ ) / J " ‘-
6777) SALPMG (4T 1379) LASUNS (T 5989) KgﬁwgwA (ug ?BOQ (S

'_NYARIN (MO 79525) to 8th mile stone (One ZIRO NYASIN Roadg 8 'th.

mila stone (on DAPORIJO = LIMEKING ROAD

1J0 A ( 'U) poyom Rk (MT 9379
2nd mile &kone north of YARE (MP 9575) %osx%a (NL 3%92) DAN&OH
(NE 16208) AHINKOLIN (NF 8844) KHONLI (NG 2401) GURUNCON (NN ™.
4592) LATON (N# 7579) HAYCLIANG ("7 0199) CHo#AN ( 1o 9943)

tvin

- KAMPHU (N 0125) point 6490 (pe 1402) VIJAYNATAR ("5 4266) .

\
5.  SIKKI

North and North East of

the line running from Loint 12785
) point 9010
%701} ~oint

(LT an 48) MNala Juncti, Y AP, -
0030 (LT 64) on (LT 5373) iAi OTHENM (LT

Ac513ICL,

———

e — P
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16729 /0xg 4(Civ)(d)

Headyuarters

South:-rn Command .
Eastern Command

Western Command

Central Coimnmand

Northern Command

FICLU SCRVIC: 2o,

“ESSICHS Tu

~ 41~

Noomae ek ayhe o s Uhagy
Ors A 1) LY

A Jubtiat Gon ra) o Gpa.g,

SN tuchyal ya
Adidl Ute Gen o=t Sy 4 teiv)a
o (d)
Adjutant Gencoral pr o o '
Aray Headgunrt oo '

Ao O lht 110 014

25 Apr D4

OO CILIANL L ALD

FROM XX T TTTSE SCAVICE T3TTTS IR
IVILYANS ZiTICVED IN LIZ0 OF CCITATATTE N
RCSE_TBOTH T3 CT AND TCTALLY TECHUTILD

1, Cn the basis of the fecurtn ¢

fuCommendation,
grant of field s.rvico Conce
vide Min o( Def letter No

dt 13 Jan 94, Scme of thn
have

per te
as field areas apd
of newly dofined fic)4 areas
tain.d in Appx 'A' ang 1y

o It 1s proposad to extend th

clvilians employed 14 the
Jerson
e ali ¢

given ar as,

areas and also serve in J.nse
purforming dutis assignce to

modl (ics 14,1y axr -as
w08 madicy g FLield a0 2
Tespectively Lo this

flold argas as ilo
0] under §1a1lar cenni

'ghum°

n¥ral pay commisoion ,

the existing classificatio of arvas fox n
s5slons has been reviocd
Q769 /AF /ps 3(a)20/D(Pay/Services

concessins/cempensatary allces
1150 been revised in reswact oy

I1bid Govt ord. .y Ywold ar

rvcontl{,_

UL LT pIrsena ], As
ASoaak o wb il ke o) useif e
ot ye  The etadle
CONm -
letter, -, .
Sdti ,EQHSQ&}iQﬂQ~LQ~Dﬁl§ﬂ£g
Serve sige Ly
ions in the
_tho porder

s risking tAvic livesfor -

Uired to mmve in
urrnle

————

3. The followiny pProposals
defance civilians

{a) Defencs Civilians
fied field arces to pe
area allces jyn.
Tespactivel:r ut

-—-.—.—.._...'...

For pay upto 900/~ 1 or mont

For puy 2xceeding B, 900/~

but not exceeding . 1500/=9M
For pay exceeding B, 1500/-PM

but not oxceeding s, 2300/ -y
For pay 8xceading Rs,230 /-piy

sﬂee&'

y -

—p8

for
d posted ta thesc
“in of Dof for Considerati.,n ;-

the feliowing rutes

-—-.-—..-..‘___

encessions/allotances to

areay have Lang “N0 e 50 to
-~
SANVLN i )i ae . AN modi-
eligivi. ta (p Jrant ¥ 7. )=
compenaatory o A e Vie) o, Y Aalicaes

~“w  mm e D R T U L ST T,

}Udﬁﬂ of g 1o Hate of .
t1eld iy Coiy, modi-

allcos fied fleld
( are llce

- e um
s J?j/“‘:"l"o’.

R VALY
s, 450/~ M

P 17570y

s 950/ oM WMoV O b

e

TS0/ 300/~

.buv'OQ/'_'

PPz oty

OB LIRS T f pagiatap ol il i, S\tirs P ymr

AN A ratmeare
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but not exceeding B, 5000/-PM ' ,
For pay exceeding B, 3000/-PM R, 97%/-PM - D5, 325/-PM

(b) The special comp:nsatory alloce such as Hill Compensa-
tory and winter allces, Bad claimate allces ~tc not bo bu

.+ adcdition to thls allowances,

(¢) The other concessions Lin kin. at I'r sent adrnissib)

in full fleld areas as per details given in Annexure 'C' to
in of BDef OM No A 02584/Ac/ps-3(a)797-sb (Pay/Services) dt
23 Jan 64 as amended from time to time to continue to be ‘

admissible in th: newly defined fidld arca listed at axsxX
‘B! to this letter, - _ o '

(d) The above mentioned allowances will not be admissiﬁl¢;
to 1~ , - N ‘

v
y !

(1) static formation/units og, military forms, MES,
‘Recruiting offico, T.aining centres and establishments,

(11) NCC Directorates and Units,

' (111)TA units unless embodied, |
‘ o ’ ’ o - 1' )
t ’ A (iv) Record office an: similar establishments, cotdo

4, High altitude/Uncongenial climate allce Civilians serving -
in fleld areas which arwva situated as a height of 9000 ft and .
above including uncongenial climate areas below the height c¢f
9000 ft to be entitled, ¥ah The details of these arenas are given
in Appx 'C! to this letter, The rates of digh Altitude/Unconge~
. .nial climate allowances are glven as under :- ‘

.

--‘--v--ﬂﬁ----——-----no—q.nd "-a—’-ﬂ--‘

pay - - - -~ Cat ~I (Height from Cat-II
9000 ft to 15000 - (Height
ft incl uncongenial above

! climate areas of . 15000 ft

f ~ 9000 ft _excl

. Siachen
i. . i i I T - e e et mm WS e s wm —..u-—)a—
; For pay not exceeding B, 950/~ Bs, 100/~PM Rs, 150/ ~PM
L For pay exceedin, K, 9%0/-pi4 Bs, 140/~PM  £5,210/EM
o i but not exceeding &,2300/~PM kyt8R xiM -
. L 2 For pay exceeding &1, 1500/-PM Bs, 180/-PM ks, 270/~PM
| jg but_not exceeding B5,3000/-pM '
’;; ¥ .--F6X pay exceedin, m,3000/-PM Bse 300/-PM ks, 325/~PM -

The High AltitudefUncongenial climate allowance to be

admisslble in addition to the field compensatory allowances
and other concession in kind,

De Command Headquarters are requested to ¢xamine the above

proposal submitted ti Ministry of Defence and given their comments
vlews, Annual financial lmplication on the above proposal may

please be worked out separately in respect of field allce modi-
fied field area allce and High altitude /Uncon enial climate

allce and gm furnsihed to this Heacyuarters la..st by 20 May G4,

(sd/- x x x x X.
(Promod Ji Saxena)

SCSO
) Dir.ctor (np)
‘eﬁs' ' Org 4 (Civ)(d)-
:‘\_89\ . for Adjutant Genoral
E» L RESTRICTLED
. °’~.'

fhw me e e sb e
s At s
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847, The Platntiff

—*~\\Q£% gfence and are posted in the State of Nagaland.,Thof;

‘omon

550

— ~ “ i :‘h:‘;;
ST Aoy B
. ) . S li"‘?{a;
PRI Y
T oHg OXAT OF SHAI L, SCSANG JAUIN, DEPUTY COM'Ie - o ol
SSIONER (JUOICIAL), MAGALAND, DLUAPUR, S i:
“ Civil Suit No, 255/99&, ;’f
C T N v ;

- BT B ,‘{ A R
T ! R ‘«‘f’-"-..'*.?»ﬁgiﬁ‘u j“."‘i“
" Sekhu Sewy and 847" NI T
-~ 7 J-—"
Vorsus gt
N LIRS N
Union of India and 4 .others ' &1
o TR u

™
¥

en filed by Plaintiff who a;e@n@mperind&‘;
aﬁg 211 eivilian emploveos working u

~137, Works Enginear Area C/o 99 A.p.

. - -
.

.74, Tnis case has be

nder
O. under the Ministry

pia’ih\iff clain that being civilian e
Minist

tled ¢

mployees under the-
¢ of Defence, Govermaent of India, they are enti- '
cartain free concessions and othor aliownncos as

L per Joyernmont of India, Ministry of Defence lettar No,
\\' e _A/025A§/5/93‘3(a)/97-5/3(?ayfservico).'dated.25thuJan;
VTl T 1R4, Freae concessions and facilities are qranted to the ,
) civilizn erployeos posted in field atations, Tho said ‘i?
facilitios are montioned in ANNEXURE-®A* to the plaint, 1’:"_-:-”‘
' ‘Rutcorfho plaintiffs also clzin that besides tho Fres Fiol@ , ;ﬂ
}\H)\OLL Concessions, the Government of India 2lso granted Speclal - ;ﬁ,
Duty Allcwance and Special Corpensatory (Rlemoto Locality) Fﬁ
. Allowance vide Governmaent of India ¥inistry of Defance = 'i%'
,m”!),ﬁt,, letter No,4(19)/83/D(Civ-1) dated 11-C1.1934 which . {is Y
7(/ qgﬁﬁXURE—B-Exhiblt-Pud and Governmont of Indiop, Ministry '
) 'kaﬁguia{.Financo (Department of Expenditure) O.M, No.20014/9/ . =
,%Lwﬁgm#,ﬁw“tagéi IV dated 23~09-175% which is ANNEXURE-C-Exhibit-P~5;,. gﬁ
* ”ng“mﬁpuuﬂThG House Rent Allowance was also granted by tho'Governe .
RN ment ol Indla, Minlstry of Finsnce (Department of Experre ﬁr

‘Accounts Officar, Sh!fIOng. The

F-Cxhioit-P=8; lotter Yo,P/M/1A-13TiE/Corr dated 19-01-8%

diture) Q.M. No,11013/85-E,11(B) dated 23-9-86 which s,
AHNEXURE-BwExh{biteP~6, The Plaintiffs claim that these |™

allewances wers granted by the Governmant of India to .
the Civilian Employees as such they ars ontitled to be . ,
pald the saze and f{n ths a2bsence of any specific and clear -
orders froo the Governient of India, those allowances cénf
not be with-held by the dafdndent M0,% who 1z the Area’ -
platntiffis claim that the
said dofaondent %o0.5 has without any specific ingtructions
or orders from the Sovermment of India has viith-held tha
payment. of the said allowances by his lettors No.P/M/ll/

P/313/1 dated 23-C1-1987 which g ANNEXURE-E~BxhibitePu? ]

Chague Stip No,CO-49153 dated 2C~08-97 which {s ANNEXURE.

f Contd...?/-




CEXTIFIED TO &t ¥

-

P

_ G - B3

LN ] 2.0.

which i3 ANNEXURE~G-Exh1bit-P=9; latter No.PAY/11/F,
313/1 dated 05-07-198% which {s AMIEXURE-H-Exhibit-
P~10 from 01-03-83, Since thers is no specific inge
tructions‘or orders of the Sovernment of India not

to pay or with-held the satd alloaances, ‘the plaintifs
claim that the dofendent No.J hax no authority to with-
held the Payment of the gaid allowances to the plaint-

iffs. The plaintiffs therefore claims for the followa
ing relicfs -

H«f::;~?(5)\ A decres to the effect that the plaintiffs are.

\

'\ entitled to al} the following allowances as

\ 2dz{ssible and granted by the Governmaent of
) India,

A1) srecrar pyry ALLOXANCE - a5 pop Government
</@/ of India,ﬁinistry of Defence No.4(19)/03/'

D(Civ-1) dated 11-01-84 wit) effect from
e Varch,1xas, '

e wopy (41) SPECIAL COP ENSATORY ( REMOTE LOCAL1TY)
ALLORANCE < ag per Goverrment. of India,
Yinistry of Finance (Departmant of Exp-

nﬂm;}dgrw  enditura) O.¥.No, 20014/9/86-E TV dated
92 23«09-86. |
(111) HOUSE RevT ALLORANCE = g5 por Government
, rpguffg ;(,“dn of Ind{s, “{nistry of Finance (Dapartmont
Lo vt of Expendfture) O, M, N0.11013/2/06/6-11(p)
gt O dated 25-Co.ss,

(b) A decres to the effect that the def endents to

pay the above 2llowance without further dolay
with arrears, . ‘

(c) Cost of the Sufs,

(d) Any other relief or relfefs which the Hon'ble
Court daen fit 2nd proper,

The defendents havo 3150 filed thoty written
statemont, The stand taxan by

the plaintiffe 2rq enjoying Froe Fielg Co
are not entitled to claim the other allowances, The
defendents {n Para 5 of ¢het
stated that the Plaintife 3 per Govarnment of India,

Minfatry of Defonce lettar ?50.4(19)/03/D(CIV-I) dataed - . ‘
11-01~-904 which {4 AXNEXUREnB-Exhibit-P—4 was in fact

inadvertently paid up-4+s February, 1989, Howaver the

r Wri+¢eqnn Statement has

s . COntd..a/“
eS*
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33@ was stopped as 1t was clarified by COA Patna vide
lettor No,P2/3/2874/1x dated 19-04+1905, which i3 exhie
bited by tha defendents as Exhibit-D.3, The defendents
state that since the clarification has boon made by the,
COA Patna vide tho{; lettor dated 19-04~86, the platne
tiffs are not entitled to the other allowances since they
are in receipt of the Free Field Sarvice,Concossions.fég-
The defendents have in Para 7 of the written statoment
have also denied that the plasntiffs service condition
3re not the sacme as those other Central Government Emw -
o vom,Ployees, The contenticn of the defendents Is that the

ey /'_\x -

e ‘\ﬁlalqsiffs are not entitled to claim the other allo.
28 S wances granted by the Go-vernment of India since thoy
4Te enjoying the Free Fiald Service Concessinong and

thelr flaia is absolutely bSiseless and unfounded,

" ' ﬁktor going throush the plaint and the Written
\-\. - ‘St;tnmont. the Court framad as fcany as 24 {ssuos. The
~~— ‘plaintiff oxamined only one witness, plaintiff No,1
Sekhu Semy who was also Crossexamined by the defendants,
v The'défondents ex2nined two witnesses who werg algo cross
examined by the Plaintiffs, After clesing the evidonce
of both the part{es and after exhibiting the documonts
,MV”’ 4y of both the parties the case was ordered {or thg final ‘
’7€/I&f . 8rgument which was to bo heard on 15«11-74, Tho Counsols

for “both the parties wers also directed to fi)q written

pLaHKKBTgURments to sssigt the Court,
e rvadl)

f”" On 13-11-94 the day of the fina} argument of the
NEVRIFURS cCasa, the counsel for the Plaintiffy Shry Ke Meruno -
produced and brought to the notice of thig Court, three

r_‘ln‘\lhﬁ‘
Y [N

L]

(a) Special Coepensatory (Remote Locality) Allowances .
(b) Spectal Duty Allowaaces :
(c) House Rent Al losances
granted by the Governmant of Ind{a vide 0.M.4(1%)83/D
(Civ-1) dated 11-01<94 which was subgsequently covered
by O.4.M0,20014/16/36/5-1V/E-11(8) dated 01-12-86 and

Q.1 W0.11013/2/94/2, 11(3) dated 25-0%-36 aro admissible

and the paetitioners iTa antitle: to the same in the absence

contd, . 4/



. v
/"_‘/ }__ .00_4 eee , V ,
) of any order or instruction from the Sovernmant of
e Indf{a and the gaid tllowances are payable with offoct
//’ from tho date of enforcing the revisod pay scale of

1986. These three Judgements are reported in Original
Application N0, 48 of 1939, Cr

i
oy
P

194nal Application No, 49(G)

of 1989 and Original hpplicatiop Ho.%0 of 1989 decided ., .
——— } . P
cations wors filed by Shri =

on 29-03+94, The gaid apnle

D.B.Sonar ang 143 others - versus -~ The Union of India

and othors. The said petiticnors are Civilian Employees.
- Twagrking in the e8tablishoant of the Garrison Engineor, Vi
Lo 7%, 8,5, /o gg A.P.O,

/5;‘) ~é§$ 'Th counsal for the plaintiffs,'Shri reYervno haa'lf'3
R ;3'd;awh the attention of thyg Court throush the s8aid thraee. -

4i ' ’,;/’*3udgomgnts 2nd also subsits that the plaintiffg in thig -
5 praso@?/suit Ho, 255 of 1933 are slso Civilian Employoes

E qugéyihe Ministry of De{encejbnd simi{larly placed in - -
'°~;,;;;;Be/aamo position as that of 'the petd

rP of Bdhe Sovernmant
No, 253 of 19813

\ Y Judgemsnts of
\mﬂa\ubL C.A.I, referred by hin, The Counsel for the plaintiffs.

has also drawn the attention of this Court that the res..
‘ pondents ko,2 apng 3 in the three C.A. 1,

ﬁﬂf*/qy by him are 3130 defondants Ho,3 and 4 {n C.S. No, 298 of
9

1988 alony with the Area Accounts Off{cer, Shillong as..
- defendant No.% a5 gych the same 4y

© 1 ™1988, fho Counsel further subaitted that since

,,d““”' 1s 2 covered Case, this Hon'ble Court may algo pPass {ts.
Judgement draw the decree in terms of the gaig three

tral Adaintstrative Tribunal, Guwahaty

the cose

Shri E.Y.Ronthungo

d three judgoments
has no submissiong to
maka on the Judqoments and the case in hand C.5,2%3

of 1988, horever, {n yv{ew of sub-para(141) of O.M. No, ;
4(19)83/D(CivaI) datqd 11-01-R4 which iq Exhibit-P-4, the
Counsoel for thoe dafondzne rubmie .

t that those employees
who are Oxempt from Inzoma Tay will not be ¢ligible for -

it {s 2 ccvdred case i3 such he

-

Contd. » .5/"‘

Judgemont roferred .

dgemant {g binding :»éﬁi.‘
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this Special Duty Allowance as such this Hon'ble Court . ‘
should pass an order to this effect,

The Counsel far the plaintiffs rebutted this submi~
ssions on the ground that his issuo is not ralevant at
all and not an-{ssue before this Court. 1t is further = .
submitted that the 1984 order has baan supsrcaded by.thqf;
1986 order ss such whatever instructions ars contained in « J
the instructions O,M No.20014/16/85 L~1v/E-11(D) dated '
01-12-88 and 0.4, ¥0.11013/2/%6-E.11(3). dated 25-03-86 Wi
will be acted upon, In view of this, the submigsiong made ¢ .
by tho Coungel for the defondants that those who are qx~‘i

- ompted from Incomd Tax are not eligiblae for the said all= ;
owance .does not hold any ground,The Coungel for.the pla=, | 4
intiff submits that in Origtnal Application No,48 snd a9
of 1989, tho IAfico Memorardun Vo.?0014/16/u-lv/5-11(8)
dated 01-12-88 was {ssued to 872 ¥.L.S,, while the same .
O.My Mo.20014/9/86-L TV dated 23.03u85 was issued to the ..
137 fiorks Emqinsar. Caly 3ha dates and year are different .
but the other figures and contants are tne samo in both

CnthefOff{ce Yemorandue, The date and figures in O4, No,
G 1013/2/35. 11(B) dzteq 25-09-95 n both tho cases aro
the sama, ' o -

L - ¢
A

N R -
N e A I

' I have heard both the counsels for the parties,
/¢11¢4$V After going through the s3igd Judgements of the Cnntral.-,'
100 Administrative Tribunai, Guwahati 3ench {n Original Appe

,qvq“f$£9§&1¢h No,48, 49 and 50 of 1989 Placod bofore ma, which
Vm“m“”ig“nut on.record and aftar 90ing through the cage records’
'“21ug~ﬂd‘v;nd the documdntsfilec by the parties, I am of the view “§23u  B2

that the present case %o0,255 of 1938 g a covered cage . .

t ¢
<77 as admitted by botk the counsel for the parties and as
stated hafore ths Cours, ' ' \

O8/8DER :
In view of what has been stated adbove I do hereby
order as fcllows :- '

(a) In terrs of the Jucgezents In Criginal Application
Hos 483, and 249 of 1939, 1 decree that theo plaintifts
aro entitlaed to t+e Specizl Duty Alloaance and Spew:
clal Sempensatory {Re=ote Loczltty) Allowance as :.‘ {

Contd, .6/=
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. .
we N cer 6 e, | ‘
/! granted vide O.V. Yo,20014/9/8B5-C-1V dated

///. : 23-09-85 with effect from the dato of enforcing
the ravised pay of 1995, L '
(b) In tarms of the judgment of Original- ‘Avplication,
“V0.30 of 1987, 1 decree that the plajintiffs are
/,r'°'. 4o, entitled to the House Rent Allowance as qranted - °.0,
ST wida 0.4, 10,11013/2/88/E~11(3) dated 25-09-86 . - .
> T ) uitn effact {rom the recommandatinn nf the Fnrth
Pay Coomission at the rates as admiseiblo {n . K
”agal nd, . . , ot Lt
ALl the defendants arc dirsstad 4o Pay the Special
Duty Allewanrcs, Srects) Cﬂﬂ'cnaa.cry’("c@o.o Locality): v
T — Allowance ard Hdouse Rert Allowzrcs to ‘he BAT {Zight " v
hundfec and forty seven) & a‘ﬂt‘f'f whese rares axe} o
\“"‘H'H “'ifsted and attrched with snyg Sudgrent within a pnriod '
3 of two cenihs fram tha detn c!.rnceiﬂt of 1n}: judqcmynt‘.
~~;Isq. and ordar, c
70" ' Mo order for cost L r:Hp anﬂ parties ¢o daar their
.nooern %ost« o ‘ '
»"-‘H’ . !

(0 . The ludgemnnt ig prencunced and dolivered in

.
N Ler o

presence of the pactlos,

Certified copy of this judgement and order mayT
be made availatle %0 both *the Farties, '

4

- ‘ *

— |
P ' ' ‘ 94/- L, Sosang Jomir, -
| Deputy Conmissionnr(Judtcial)
g ‘ l'agaland, Uimarur.‘gék-‘
. ) .- Ch
4 , i'
20 4é |
8
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